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W ater Supply and Sewage 
Disposal Committee of the
Municipal Corporation of

, Delhi.
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60].

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

O b s t r u c t io n  t o  S c h e d u l e d  C a s t e  
P e o p l e

Shri B. K. Galkwad (Nasik): Sir,
under Rule 197, I beg to call the a tten 
tion of the Minister of Home Affairs 
to the following m atter of urgent 
public importance and I request that 
he may make a statement thereon:—

“The reported obstruction to the 
Scheduled Caste people in draw 
ing w ater from a public well in 
village Hartal, Delhi.”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Enquiries made from the Delhi 
Administration show that the m atter 
pertains to village ‘‘Hasthsal” and not 
"H artal”. It is reported that in this 
village there is a well located in land 
belonging to one, Shri Jai Narain 
Saini, and that this well has been in 
use by the members of Scheduled 
Castes for drinking w ater purposes. 
Th-re was a dispute in regard to the 
ownership of the well and the m atter 
became the subject-m atter of litiga

tio n  in civil courts. The Harijans, 
Who had objected to the use of the 
V eil by the owner of the land for 

rigation purposes, lost the suit and 
so lost in appeal.

1 On the 28th March, 1960 a deputa
tion on behalf of the Harijans and 
others of the village saw the Deputy 
Commissioner, Delhi, and complained 
that Shri Jai Narain had constructed 
a wall and obstructed access to the 
well. In view of the decisions of the

civil courts, the district authorities can 
only make an attem pt to find an 
amicable solution and they are doing
so.

Shri B. K. Gaik wad: On m
a point of information, Sir, I w ant to 
know whether it is a fact that that 
well was repaired by the local board 
ten years back by spending Rs. 900 
on it and if it is so, how is that it 
is not a public well?

Shri Datar: I am not aware of this. 
But it was being used by the mem-
bers of the scheduled castes. I may 
add that there is another public weM 
also in the village.

CORRECTION OF ANSWER TO 
STARRED QUESTION NO. 348

The Minister of Defence (Shri 
Krishna Menon): In reply to supple
m entary question by Shri Hem Banxa 
arising out of Starred Question No. 348
I stated “ ..........a very reputable, high
level officer, the Scientific Adviser, 
held one inquiry and held one view”. 
This statement suggests that the 
Scientific Adviser held one of the 
two enquiries. That is not factually 
correct. Therefore, I would like th« 
reply to be corrected as follows:—

“ ..............a very reputable, high
level officer, the Scientific Advi
ser, supporting one of the reports 
held one view.”

12.05 hrs.

BOMBAY REORGANISATION BILL— 
Contd.

Mr. Speaker: The House will now 
proceed with further consideration ot  
the following motion moved by Shri 
Govind Ballabh Pant on the 31»t 
March, 1960, namely:

“That the Bill to provide for 
the reorganisation of the State of )  
Bombay and for matters connect
ed therewith be referred to a Joint I
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Committee of the Houses consist
ing of 45 members1; 30 from this 
House, namely, Shri Shripad Amrit 
Dange, Shri B. N. Datar, Shri 
Bhaurao Krishnarao Gaikwad, 
Shri Maneklal Maganlal Gandhi, 
Shri Narayan Ganesh Goray, Shri 
Arun Chandra Guha, Shri R. M. 
Hajarnavis, Shri H. C. Heda, Shri 
A jit Prasad Jain, Shri Gulabrao 
Keshavrao Jedhe, Dr. Gopalrao 
Khedkar, Shri Bhawanji A. Khim- 
ji, Shri Balvantray Gopaljee 
Mehta, Shri Narendrabhai Nath- 
wani, Shri Ghanshyamlal Oza, 
Shri Shamrao Vishnu Parulekar, 
Kumari Maniben Vallabhbhai 
Patel, Shri Nanubhai Nichhabhai 
Patel, Shri Purushottamdas R. 
Patel, Shri Uttamrao L. Patil, 
Shri Shivram Rango Rane, Shri 
A jit Singh Sarhadi, Shri M. 
Shankaraiya, Shri Vidya Charan 
Shukla, Shri Digvijaya Narain 
Singh, Shri M. S. Sugandhi, Shri 
N. R. M. Swamy, Swami Rama- 
nanda Tirtha, Shri Balkrishna 
Wasnik and Shri Indulal Kanaiya- 
lal Yajnik

and 15 members from Rajya Sabha;

that in order to constitute a sit
ting of the Joint Committee the 
quorum shall be one-third of the

S*. total number of members of the 
Joint Committee;

that the Committee shall make 
a report to this House by the 14th 
April, 1960;

that in other respects the Rules 
of Procedure of this House re la t
ing to Parliam entary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appointed 
by Rajya Sabha to the Joint 
Committee.”

Dr. M. S. Aney m ay kindly con
tinue his speech. He has already 
taken 26 minutes.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
No time has been fixed for this Bill. 
May I therefore request you to take 
the opinion of the House? This may 
go on till 3.30 and we must finish it, 
because it is a reference to a Joint 
Committee.

Mr. Speaker: I agree. Should it go 
on till 3.30?

Hon. Members: Yes.

An Hon. Member: More than that.

Shri Braj Raj Singh (Firozabad): 
All of us should be allowed to have 
our say.

Shri Satya Narayan Sinha: At 2.30
or so you may call the Home Minister.

Mr. Speaker: At 2.30 1 will call the 
hon. Home Minister, and it will con
clude by 3.30 when we have to tak« 
up Private Members’ Business.

Dr. Aney may sit and speak if he 
likes.

Dr. M. S. Aney (Nagpur): Yester-
day 1 concluded on the note that the 
Vidarbha people would not like to be 
stopped, and 1 on their behalf stated 
and supported their right to have a 
separate State of Vidarbha.

Today I am going to put forward 
one or two arguments in support of 
this demand. Before that, 1 would 
like to refer to article 3 of the Con
stitution. I am not raising a point of 
order, but I am going to put the 
m atter before the House with a view 
to show that though technically the 
requirements of article 3 are fulfilled, 
in my opinion, so far as Vidarbha k  
concerned, morally the requirements 
of the article are not fulfilled. That 
is what I want to show, and for that 
purpose, I shall first read the article.
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Shri Tyagi (Dehra Dun): May I
advise the Home Minister not to sur
render his seat!

Dr. M. S. Aney: Article 3 says that 
in the case of Bills for the separation 
of territory etc., certain conditions are 
to be fulfilled, and those conditions 
are mentioned in the proviso to the 
article. The proviso is this:

“Provided that no Bill for the 
purpose shall be introduced in 
either House of Parliam ent except 
on the recommendation of the 
President and unless, where the 
proposal contained in the Bill 
affects the area, boundaries or 
name of any of the States, the 
Bill has been referred by the 
President to the Legislature of 
that State for expressing its views 
thereon within such period as 
may be specified in the reference 
or within such further period as 
the President may allow and the 
period so specified or allowed has 
expired.”

In this case, these two things have 
been done. The m atter was recom
mended by the President, and the 
President has also referred the m atter 
for the consideration of the Bombay 
State Legislature, and the Members 
of the House have got the reports of 
the debate of that legislature before 
them.

W hat was the object of the framers 
of the Constitution in imposing these 
two conditions? The object was that 
Parliam ent or Members of this House 
will be competent to consider a 
measure of this kind only when they 
have got information about the views 
of the people or their representatives 
who are most vitally affected by the 
proposals of the measure. So, we 
have to see whether in the present 
case the views of the people of Vidar
bha could be said *o have been in 
the possession or in the hands of the 
House by having the report of the 
debate in the Bombay legislature. 
That la the point.

You know, Sir, that the present 
Members of the Bombay Legislature 
from Vidarbha were elected after the 
States Reorganisation Bill had been 
passed, and the election was fought 
on the issue of the bilingual State 
versus samyukta M aharashtra. That 
was the issue on which the elections 
in Vidarbha particularly were fought, 
and Vidarbha was congratulated that 
the Congress had succeeded in that 
section of Bombay State. The largest 
number of seats was won there by 
the Congress which mainly stood for 
the continuance and support of the 
bilingual State as against Samyukta 
M aharashtra for which a demand was 
being made by the people who opposed 
the Congress candidates. So, the pre
sent Members of the Bombay Legis
lature from Vidarbha had a mandate 
so to say from their constituencies to 
support the bilingual State of Bombay; 
probably it was also mentioned in the 
manifesto issued at that time. That 
was their position.

I shall not go into other matters 
Later on, the question of the forma
tion of unilingual States was referred 
to the Congress for investigation and 
report, and it so happened that the 
Congress Working Committee, on the 
advice of the nine member committee 
of which the hon. Home Minister was 
himself the chairman, recommended 
that the bilingual State should go. 
The proposals which are now mooted 
in this Bill are mainly based upon the 
recommendations made by that nine- 
man committee to the Working Com
mittee and by the Working Committee 
to the Government of India. That is 
the position.

A sudden change was created, parti
cularly for those who had been 
returned on the Congress ticket. The 
mandate on which the Members of the 
Bombay legislature from Vidarbha 
had been returned was different from 
the new situation that was created on 
account of the stand that was taken 
by the Government of India. I do 
not want to blame anybody in the 
m atter; I am only putting the facli 
as they are.
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So, there were Members in the 
Bombay legislature who thought that 
they must either accept the new deci
sion or resign. There were certain 
Members who were strongly in favour 
of the formation of a separate State 
of Vidarbha and against Samyukta 
M aharashtra, and they explained their 
position. Some of them even tendered 
their resignation.

1 do not blame anybody as I hava 
already said. Somehow or other, 
when the Congress Working Com
mittee adopted this resolution after 
considering the pros and cons of the 
question and came to the conclusion 
that the proposals recommended by 
the nine-man committee should be 
accepted, and made a recommenda
tion to that effect to the Government 
of India, it became a new order of 
the Congress Working Committee to 
the Congress Members, and in the 
name of discipline they had to obey 
it. I do not know whether they 
agreed with the decision or not, I was 
not present there, but as loyal Con
gressman they had to abide by the 
decision. We have always been loyal 
Congressmen, and we have been pre
viously congratulated by everybody. 
The Congress Members of the legis
lature from Vidarbha were told that 
they had done their duty by putting 
forth their point of view, but that as 
Congressmen, their first duty was to 
the Congress Working Committee. So, 
it became a conflict between their 
duty to the Congress and their duty 
to the constituencies which they 
represented and the mandate they had 
received at the time of the elections.

Ultimately they agreed to abide by 
the decision of the Working Com
mittee and the threatened resignations 
were not given, and I think that m atter 
is closed now. But the point remains 
that those Members say that they saw 
that the decision was wrong, and not 
in the interests of the people of Vidar
bha, but they had to accept it because 
it wane from a body to which they 
were loyal. W hether it is so or not,

it is for those to decide who know 
the matters more intimately than I. 
They have stated something like that. 
The position is that those Members of 
the Legislature who had to consider 
this view or the proposals sent to them 
by the President were in this peculiar 
difficulty, so far as Vidarbha was con
cerned. They were thinking that 
Pantji was right, and they were 
thinking that their duty to the Con
gress required them not to express 
that opinion but to abide by what haa 
come down from the Working Com
mittee, either a suggestion or a man
date or whatever else you may like to 
call that.

The opinions expressed in the 
debates that you have got before you, 
so far as the Vidarbha Members are 
concerned, are opinions of people who 
were already divided in their minds 
about this matter. I put it very 
mildly. They were members with a 
divided mind in this matter.

What was the object of the Consti- 
tution-framers in putting this article 
in the Constitution and insisting on 
this condition? It was not a formal 
condition. Because the Constitution- 
framers wanted that when you are 
making a change in the area of a 
State or creating a new State, you are 
affecting the destiny of a large num 
ber of people, and, therefore, you 
must ascertain their views. Their 
opinion may or may not be binding 
upon you, but it is necessary and pro
per and just that the Members of 
Parliament should at least have 
authentic and correct information 
about the views of the people whose 
destinies are going to be affected in 
this manner.

It is generally agreed that the 
accredited representatives are sup-
posed, and rightly supposed, to repre
sent the will of the people of their 
constituencies. But, in the particular 
case hen , and under the circum-
stances which I have narrated to you,
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[Dr. M. S. Aney]
I ask you, the hon. Members of this 
House, and I appeal to the Leader of 
my Party  and also the Leader of the 
House and my hon. friend the Home 
Minister, whether the Members would 
be justified in saying that they have 
got bufore them the authentic views 
of the people of Vidarbha under these 
circumstances. If they have not got 
them, then, though you have fulfilled 
the requirements of this Constitution 
technically, yet. in spirit it is not so. 
Morally, those recommendations are 
wanting in giving you correct infor
mation about this matter. I do not 
say there is any point of order, and 
I do not say that anything is done 
which is going to make anything 
invalid here, but the fact remains 
there. Is it not due to the people of 
Vidarbhr., even according to the spirit 
of the Constitution itself, I would say, 
that you should find some other way 
to ascertain the views of the people 
of Vidarbha, whose views—you must 
admit the possibility—were possibly 
not correctly represented by those, 
who, under the ordinary circum
stances, would have been their accre
dited representatives. That is the 
position. I shall leave it there. That 
was one of the grounds on which I 
th in k ... .

The Minister of Agriculture (Dr. 
P. S. Deshmukh): The views have
been more- than properly assessed, and 
the opinion is known.

Dr. M. S. Aney: My hon. friend is 
entitled to say that. I do not want 
to say anything against him. He is 
my friend, and we have worked 
together; we respect each other; we 
know it. He will at least give me 
the credit that I shall not make a 
statement of fact which to my know
ledge is not correct, or is incorrect or 
inaccurate. I am sure that he will 
give me at least that much credit.

Under these circumstances, I ask: 
Am I not within my rights, within the

bounds of reason, to ask the Parlia
ment, and particularly, the leaders 
from the parties, to find out some via 
media and to find out some way to 
ascertain, and make some attem pt to 
ascertain, the opinion of the people of 
Vidarbha under certain circumstances 
their members in the Legislatures can 
not be said in the particular m atter to 
really represent the people of Vidar
bha, or at least the whole lot of the' 
people of Vidarbha? I can say that 
much. This is one reason why I am 
insisting upon that point.

Then, there is another point which is 
rather ticklish, in respect of which it 
would be a failure on my part in the 
discharge of my duty, if I do not make 
a reference. The hon. Home 
M ember. . . .

An Hon. Member: Home Minister.

The Minister of Home Affairs (Shri 
G. B. Pant): That does not matter.

Dr. M. S. Aney: He may not take it
amiss, but it is wrong on my part to 
call him by a wrong designation, and 
a designation which is not a desirable 
one in these days of responsible gov
ernment, particularly.

I want my hon. friend the Home 
Minister to consider this point. In the 
course of his speech, he made a refer
ence to the satyagraha that is going on. 
I do not say that he made that refer
ence in any contemptuous way. ‘Some 
people have taken it’ it is something 
like that. But I would only say this 
Satyagraha is going on there. And 
why is it going on there? I must say 
that also. It is going on there because 
they found that all their attempts to 
attract the attention of the Government 
of India made in a constitutional way 
were not getting any response any
where. That was the position. Depu
tations were sent, and they weve pa
tiently heard; representations were 
sent; sometimes, they were acknow
ledged, and sometimes they were not. 
There, the press also has been gagged. 
It is interested in suppressing the voice 
of the people of Vidarbha as against
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the voice of Samyukta M aharashtra. 
This is the position in that part of that 
State on account of certain circum
stances to which I do not w ant to refer. 
Under these circumstances, the persons 
are carrying on satyagraha there. Re
ports are coming before you about the 
satyagraha, and you have to rely upon 
those reports, no doubt, in these m a t
ters. You are justified in forming youi 
own opinion and calling them as some 
people. I say they are responsible 
public men who have taken up this 
cause. Some of them have been your 
own Congressmen, and who have been 
members of the Indian National Con
gress for several years, and who have 
served the Congress for forty years 
and more, and you have been taking 
them as the accredited representatives; 
of the people of Vidarbha whenever 
you wanted. Are those people not to 
be consulted now? It may be that cer
tain events might have happened. But 
I would only say this. It may be that 
you may feel some indignation about 
it on the ground that they are depart
ing from the principle of non-violence. 
But when they have found all consti
tutional means not sufficient to attract 
properly the attention of the authori
ties. what is the remedy left for those 
people who call themselves the fol
lowers of Mahatma Gandhi, except the 
last weapon which he has left in their 
armoury, namely to take recourse to 
satyagraha? They have taken to 
satyagraha. If they had done any mis
take in carrying it on, you are justified 
in condemning it. Here, I am not going 
to defend any particular incident, or 
this and that. But I would only point 
out this, that satyagraha has been re 
sorted to mainly as the last resort by 
the people there. I may say one thing 
here. If the course or the procedure 
that the alien Government, followed m 
the British days whenever satyagraha 
was made, would have been followed 
by you. by arresting the people and 
sending them to jail, nothing unto
ward could have happened anywhere. 
But your determination to ignore the 
fact that satyagraha is going on and 
to treat it as if it is nothing, and not 
even to keep your officers present 
there to see that the forests which are

there are protected, and the way in 
which the whole thing has led to an 
atmosphere of contempt and indiffer
ence have created a feeling of indig
nation and resentm ent there. And if in 
that course, something has happened, 
the responsibility, no doubt, is on those 
who have done it, but it is also a res
ponsibility which lies very heavily 
upon the Department of Forests and 
the other Departments of the Govern
ment of the Bombay State. The notice 
was given that today forest satyagraha 
is to be had there, and we are going 
to ask not only those who are volun
teers and who have come here 10 
make satyagraha but also other people 
to join, if they want to do so; the no
tice was given, and it was in your 
hands, and you found hundreds of 
thousands going to the forests, but 
there was not a single forest officer or 
police officer present anywhere. I was 
present th e re . . . .

Shri Mahagaonkar (Kolhapur): How 
were the forests burnt then?

Dr. M. S. Aney: I have not heard 
what the hon. Member has said, and he 
will excuse me if I do not reply to his 
interruption.

The Minister of Home Affairs (Shri 
G. B. Pant): The hon. Member may
ignore the interruption.

Dr. M. S. Aney: I am rather serious, 
and I want to finish my speoch as early 
as possible, so that other Members may 
get a chance.

Under these circumstances, if some
thing untoward has happened, I would 
say that you will have to ask your 
officers to account for them, before you 
proceed against the other persons who 
have offered satyagraha or anybody 
who has entered there as a satyagrahi. 
What you do is this m atter is a thing 
of more than local importance. So far 
as satyagraha is concerned, the satyn- 
grahi is prepared to suffer the conse
quences of anything that i? done, and 
if that had happened, I would have 
made no complaint at all in this Houffe. 
I may tell you this very frankly. B ut



9113 Bombay APRIL 1, 1900 Reorganisation Bill 91

[Dr. M. S. Aney] 
the thing is this. Leave aside the ex
cesses th a t may have taken place as to 
why the people have taken to satya- 
graha. The m atter has been put before 
you, and you know the whole thing. 
The response and the support which 
they are getting are not to be judged 
by the laconic reports which are sent 
by the P.T.I. or the D.T.I. and so on, 
but by the report of the people who 
are stationed there. Thousands and 
thousands come from distant villages to 
cheer them up, to send them into the 
forests and promise them ‘If you are 
sent to jail, here we are following you’. 
Ladies are coming and joining them. 
Ladies of persons belonging to noble 
families are doing satyagraha. This is 
the beginning of the movement, and 
it is for you to see w hether that move
ment should disappear or it should 
grow in strength hereafter. It will all 
depend on the attitude which the Gov
ernment of India take in considering 
the demand of the people of Vidarbha 
that some attempt should be made to 
ascertain the opinion of the people of 
Vidarbha either by a referendum or by 
some kind of plebiscite. Let there b* 
a promise that this thing would be 
done either at the end of this session 
or at the end of two or three years. 
Let there be some period fixed to re 
vise the whole position and bring it in 
line with the opinion of the people 
ascertained in this way.

If the people come and decide that 
they want to merge with M aharashtra 
by a majority, I shall be the first to 
say ‘yt's’; now you have no ground to 
complain about the matter. If there is 
such a procedure followed, I am pre
pared to accept it. But if Government 
want that the present experiment 
should be carried on for some time, 
that m atter also can be considered. But 
somehow or other, there must be n 
date, a time fixed, so that the people 
of Vidarbha have the hope that their 
opinion is going to be ascertained and 
they are going to be consulted before 
this becomes final. So let the present 
arrangement be provisional. Tl vuch 
hope is there, you will be giving the 
people of Vidarbha a chance to be with

you as your loyal followers, which 
they have been all these years, in the 
future also- If you do not do that, 1 
leave it to fate. They will go in 
wilderness and anything may happen. 
The responsibility for this will be 
equally on Government as well as on 
the people. A man like me is ju s t 
consulted and I give whatever advice 
I think proper. But the main respon
sibility is on Government. Be not 
satisfied with the opinion of people 
who are sitting behind you and are 
prepared to say ‘yes’. Do not go by 
the assumption that things are all 
right. Our friends are there. You 
thought like that in 1956 also. If you 
again think like this, in I960 you will 
again be wrong. I hope Government 
will avoid the bitter experience of 
being drawn into a repetition of all 
that happened these three years.

We are discussing this Bill on the 
auspicious day of Ram Navratri. This 
continues for 9 days in Chaitra.

Shri Hem Hama (Gauhati) It is 
also All Fools’ Day.

Dr. M. S. Aney: I did not hear my 
hon. friend. So, his interruption is 
useless to me.

Shri Hem Harua: I said today is also 
All Fools’ Day.

Dr. M. S. Aney: I shall flnigfr my
speech with relating a story from 
Ramayan. I think my hon. friends 
should have the benefit of listening to 
the story. In the days of their exile. 
Ram and Lakshmen had gone to see 
the south and they went to the side of 
a lake called Pampa. By the sight of 
the placid waters of the Pampa lake, 
Ram was enchanted by the natural 
scenery. He found that some ducks 
were swimming across the surface of 
the lake. Ram said to Lakshin an: 
'Lakshman, do you see how careful and 
cautious the duck is. He moves very 
slowly so that his claws do not injur* 
the fish which are in the water, Tte 
avoid harming the fisfc, he is 
so slowly’.
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These are the words used in Ramayan. 
H e said that the duck was s0 pious. 
Fortunately, the fish was hearing what 
Ram said and he was given the gift 01 
replying in human speech. The fish 
said:

‘This duck has destroyed all my family 
and all my progeny.’ Oh Ram, why do 
you praise him?

The neighbour knows the actions of the 
man. My reply to the hon. Home Min
ister is this. He praised the Govern
ment of Bombay and said that in three 
years they have achieved so many 
things. It is the people of Vidarbha 
who can say about that. Ask the peo
ple of Vidarbha, and not the represen
tatives who are  sitting behind. Then 
you will know whether it is a good 
Government or a bad G overnm ent or 
any other Government.

With this I conclude. I thank you 
for the indulgence you have given to 
me.

Shri Mahagaonkar: He cannot accuse 
the representatives of Vidarbha like 
this.

Shri B. G. Mehta (Gohilwad): I
would like the House to recall the days 
when we were debating another mea
sure sometime back. That measure 
was also sent to a Joint Committee. 
The Joint Committee had almost finish
ed its deliberations. At that time, some 
of the Members of this House as well 
as some Members from the other House 
felt it their duty to bring to the notice 
of the leader of the House the great 
and intense dissatisfaction that was 
prevalent in sections of the Houses of 
Parliament as well as among the pub
lic outside. We saw a situation which 
was not edifying, which was not plea
sant and which was fraught with dan
ger. There was a sort of linguistic 
fanaticism in the air, and from every

quarter there was a demand for sepa
ration and disintegration. The poison
__the virus—had gone so deep that the
leaders of the nation considered the 
situation from day to day and tried to 
reach a solution, if it were possible, 
which would satisfy most sections of 
the people, if not all. *

It was from that point of view that 
several formulae were placed before 
this House from time to tim e—in order 
to solve a really difficult a n d  compli
cated problem. Even though thi* 
Joint Committee had endorsed the re
commendations in the Bill at the time 
for a three-unit formula, the Members 
of both Houses not being satisfied and 
knowing fully that it was not going to 
be to the satisfaction of the people 
and was not going to be abiding and 
lasting, represented to the leader that 
it was necessary to reconsider the 
whole thing and find some other solu
tion.

There were certain solutions that 
were not acceptable to one side; there 
were other* which were not accepted 
by the other side. In that predica
ment. the Members of both the House* 
in a friendly spirit suggested that we 
should hit upon what was called the 
device of a bilingual State. At the 
Amritsar session, the Congress had en
dorsed this idea and there were hopes 
that there would be a few bilingual 
States in this country in order to com
bat the poison of extreme linguism 
that was in the air in those days. It 
was accepted by the country, but when 
it came to implementation, they found 
certain difficulties and, therefore, they 
could not implement it. If there was 
a bilingual State on the eastern side, 
as was then supposed to be coming into 
being, or if there had been another 
such bilingual State, say, in the south, 
the experiment of the bilingual Stale 
in the west also would have endured. 
When the representation was made in 
the light of the Amritsar Congress re
solution, it was supposed that it was 
not going to be an exception but was 
going to be followed up by 1  few 
more such States.
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This was considered to be a remedy 

to a disease which was eating into the 
vitals of our national life. As such, 
it was proposed by many of us here 
and it was accepted by the Parliam ent 
and also by the country. Those groups 
which were more or less holding con
tradictory views on certain special 
m atters came together on this formula 
of a bilingual State of Bombay; and 
we thought that we had done a good 
job in combating the evil tendency and 
made it safe for the future prosperity 
of this country by adopting a formula 
which would keep together people who 
had been there for a long time work
ing together, acting inure 01 less as 
supplem entary to each other and pool
ing their resources, not only material, 
but also of Intellect and various other 
things.

This pooling of resources and conti
nuing to work together for building up 
this great nation and making all efforts 
to bring about peace and plenty to the 
people of this country was the great 
and noble objective for which we ac
cepted at that time the formula of the 
bilingual State. Not that everybody 
was very accommodating, not that 
everybody was overjoyed with it, but 
it was accepted as a formula, as I said 
before, In order to combat a particu
lar evil tendency that was tnen pre
vailing in the country.

It was also accepted, whether it was 
liked or not. because it was thought 
that this will make an end of a very 
unpleasant chapter and open out pos
sibly an era of co-operation. It was 
because of this that it was accepted by 
the leaders, both in G ujarat and 
in M aharashtra.

An Hon. Member: No.

Shri B. G. Mehta: But there were 
large sections in Botnbay-Maharashtra 
which were not satisfied; and it was 
proved in the general elections when 
they had registered their protest by 
voting against the Congress. In Guja
rat also, a section was very much dis
satisfied and there were very unplea

sant happenings about which we can
not take any pride.

All this happened in spite of the 
earnest efforts of the leaders who took 
an objective and dispassionate view in 
order to find a solution which would be 
acceptable to all peopie. But in spite 
of the best support being given by all 
the influential people to the experi
ment of a bilingual State, no less a 
person than the Chief Minister of the 
State, after his own experience of the 
administration for some time, came to 
the conclusion that this cannot conti
nue because it has not facilitated the 
emotional integration of the two units 
that were mainly there in this bilingual 
State. Though, as the Chief Minister 
has publicly acknowledged, full sup
port and co-operation were forthcom
ing from the Gujarat Members of the 
Legislature, even then he felt that 
there were certain doubts, misgivings 
and misunderstandings and that there 
was something which kept apart the 
two sides and could not bring the two 
together in order to make them one. 
So, he, because of his experience and 
wisdom, came to the conclusion that 
tne m atter should be reviewed. And, 
it was with that view that the Con
gress Working Committee took up this 
question and invited the leaders of 
opinion in the various units of Bombay 
and tried to find a solution which may 
not aggravate matters but which would 
pacify, soothe and harmonise the 
various conflicting claims.

We have just heard our esteemed 
friend, Dr. Aney, speaking for Vidar
bha. That was a big problem. It was 
not as if we just discard this bilingual 
formula and get something which is 
acceptable to all. The problem was 
bristling with difficulties and complica
tions which could not be easily brush
ed aside. But under the able guidance 
of our Home Minister, the Nine-Man 
Committee which went into this pro
blem hammered out a solution. That 
solution also may not be appealing to 
all people. But I can claim that the 
solution has been acclaimed by a large 
m ajority of the people. The bulk of
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public opinion has accepted it. There
fore, while it is fortunate that there ore 
still people who have certain misgiv
ings and who are not prepared to lend 
their whole-hearted support, I can say 
so far as I can see or read the sign s  
of the times, that this latest decision, 
first of the Congress and then of the 
Government, has appealed to many 
sections of the people. A large and 
predominant volume of public opinion 
has accorded its welcome to this p ro
posal; and, therefore, it is up to us now 
to accept what has come out as at: 
agreem ent from the Nine-Man Com
mittee and which has been endorsed 
by the Government and which is now 
embodied in the present Bill. There
fore, I am here to support the motion 
for referring this Bill to the Joint Com
mittee where all points of view could 
be placed and further agreement 
sought if there is any ticklish point 
which has not yet received sufficient 
attention or which has not satisfied 
iiny important section of the people.

It is with this background that we 
have to view the present Bill. There 
have been a few issues, say, regarding 
the border between the two States th8t 
are now proposed, or the financial set
tlement, of certain claims for G ujarat 
being a deficit State and a few otner 
questions. Some of the hon. Members 
have drawn attention to some of the 
points.

There has been a complaint that we 
have not accepted a certain set of 
principles; we have not put in motion 
a specific machinery in order to go into 
these various conflicting claims and m 
order to hammer out a certain accept
able solution. I do not think that that 
complaint is correct because the Bhat- 
tacharya Committee, and, later on, 
Shri Rangachari here, people who can
not be accused of being partisan one 
way or the other, have gone into this 
question and have suggested solutions 
which havp been accepted by the 
leaders of the two units. So, we can
not say that t^ere has been no prin
ciple behind the arrangement and that 
it has been a completely ad hoc 
arrangement. We might say that there

is a great principle behind this and 
that principle is that the leaders on 
both sides accept the agreement, and 
that the agreem ent has been arrived 
at after study, after m ature thought 
and after discussions with all parties 
concerned. It has n ot taken months or 
years; it may have taken only a few 
days; but, that does not mean that lull 
thought was not given to the various 
problems. Various conflicting claims 
were considered in their entirety. This 
was done. Though there might hava 
been certain differences between the 
two sides, they were prepared to ar- 
eept the advice of an elder statesman, 
one of our nation-builders. His advice 
was accepted. So, here was the p rin 
ciple, that of an agreement between 
the different sides who were staking 
different claims. That agreement wa» 
arrived at a fter  prior consultation, d is
cussion and study. It was placed De- 
fore our national leaders. Therefore, 
it is not merely an ad hoc arrange
ment, without any principle or based 
on any arbitrary method but it wa« 
fu lly  gone into and the agreement was 
arrived at. So, we in this House 
should endorse that agreement because 
that means unity, cohesion and soli
darity that we so much want in this 
country and because it is going to per
mit these two States to grow into a 
higher stature with complete amity 
and co-operation between themselves.
It is, therefore, that I commend this 
method of arriving a t solutions, ratner 
than having committees and commis
sions which will take months and 
years and all the time the b ittem en  
will continue and there will be a fes
tering sore which will eat at the vitals 
of the nation. It is, therefore, that 
this method is more to be commended 
whether one may feel satisfied com
pletely or not. That has not been 
possible on many other issues; that 
may not be possible on all issues but 
we ought to accept something which 
has been accepted by the leaders of 
public opinion on both sides. That Is 
why I would recommend strongly the 
acceptance of the arrangement that ha* 
been arrived at by the leader and tho 
deputy leader of the Bombay Legisla
ture.
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I am told that somebody in this 

House—if 1 am not wrong, my hon. 
friend, Shri Goray—has suggested
that the deficit of Saurashtra and 
Kutch are being imposed on the 
State of Bombay, that is, the State 
of M aharashtra. That is an incorrect 
understanding of the situation be
cause both Saurashtra and Kutch 
have, under an agreement with the 
Government of India, certain finan
cial assistance to be given to them 
in lieu of certain rights that they 
had surrendered to the Government 
of India, the rights of customs and 
excise, income-tax and so on and 
that arrangem ent subsisted till yes
terday, if I am not mistaken. So, it 
is not as if any deficit on account of 
Saurashtra or Kutch was being im
posed upon the State of Maharashtra. 
Nothing of the kind. As the Finance 
Minister of Bombay has pointed out 
in his speech in the Bombay Council, 
here is a partnership of long-stand
ing, about 150 years or so old. The 
partnership is being dissolved by 
accommodation, arrangem ent and 
agreement. It is up to the partners 
to see that none of them is put at a 
disadvantage in the new life initial
ly. All these years, both M aharash
tra and Gujarat profited from the 
surplus of the city of Bombay. It 
would have continued for a long time 
to come if we had not agreed to 
divide the State of Bombay into two 
units. It is nothing as if something 
new is being imposed. Here was 
an advantage which was being taken 
not by one unit but by both, M aha
rashtra and Gujarat, in more or less 
the proportion of the population— 
two-thirds and one-third. Now, that 
advantage would immediately term i
nate on the division of the State of 
Bombay into two units. You know 
the strong feelings G ujarat held re 
garding Bombay city’s status. They 
wanted that there should be three 
units and a separate structure or 
administration for Bombay. But in 
deference to the cause of unity and 
nationalism, inspite of the strongly 
held views of Gujarat, they came to 
the conclusion that if it was going to

satisfy the people of M aharashtra, 
end the bad and unpleasant chapter 
once for all and open out a new era of 
peace and prosperity, G ujarat should 
agree to what M aharashtra has come 
to believe so strongly, even vehem ent
ly. They agreed inspite of them 
selves to the solution that Bombay 
would go to M aharashtra. But the 
consequence of Bombay going to 
M aharashtra is that on the morrow 
of division there will be a deficit of 
Rs. 9 crores, according to certain cal
culations and Rs. 4-5 crores, accord
ing to others. That was a problem 
tha t had to be tackled not only by 
G ujara t b u t by those who took the 
decision regarding the bifurcation of 
Bombay. A solution had to come not 
only from G ujarat and M aharashtra 
but from all of us. We had to devise 
some ways and means so that G uja
rat was not called upon from the day 
it was established to impose taxation 
on the people of Gujarat to the ex
tent of a few crores of rupees. If 
we look to the incidence of taxation 
per head of population in G ujarat it 
is something like Rs. 12:5 or so while 
for M aharashtra it is about Rs. 10

Shri Tyagl: Gujaratis are richer.

Shri B. G. Mehta: That is a fallacy 
which has been very much prevalent 
but has very little substance. I would 
like to point out that G ujarat is not 
Bombay. Now, the Bombay Guja
ratis will go. They will be in Maha
rashtra now. Ahmedabad is not 
Gujarat. Apart from the textile in
dustry of Ahmedabad, if our esteem
ed friend, Tyagiji, could point out to 
me other areas in G ujarat which are 
rich, I would be too glad to correct 
myself; 1 am prepared to withdraw 
my words also. Possibly Tyagiji does 
not remember that Gujarat means 
Kutch which was from very early 
days being ruled by anti-delunian 
methods for a long time and Saura
shtra which was a congery of 100 
Indian States and in Gujarat apart 
firom Saurashtra and Kutch, there
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were something like 150 or so small 
States. Because of this there was 
no right development in Gujarat. 
There were boundaries and jurisdic
tions at every stage and claims from 
all sides. Therefore, it was not 
possible to develop G ujarat in every 
possible way. Only the five districts 
of G ujarat that were there in Bom
bay in the old days had the benefit 
of constitutional rule or the rule of 
law and certain guarantees of citizen
ship rights and so on and then a few 
were institutions of public life, of 
local-self-government and voluntary 
agencies. There could be some pro
gress seen in those former areas of 
British G ujarat of those days. Now 
G ujarat is 17 districts and not 5 and 
Kutch could not be said to be really 
an advanced part of G ujarat nor 
could we say the same thing with 
regard to Saurashtra which, though 
it has bravely and gallantly put up 
an effort to come into line with the 
rest of the country, has not reached
that stage.......... (An Hon. Member:
Adivasis). You may also know that 
the population of Adivasis is con
siderable in Gujarat, so also is the 
population of Harijans. There are 
various sections. Go to North G uja
rat—Banaskantha. It is completely 
backward. Go to Central G ujarat or 
go to Cambay. There are places in 
Gujarat which have not had the be
nefit of rule of law or constitutional 
rule, which have not seen something 
like a Gujarat unit where you can 
have roads, irrigation schemes, mine
ral development and so on. All this 
is in its infancy in Gujarat. I am 
glad my hon. friend Tyagiji gave me 
an opportunity to explode a myth 
which has been sedulously spread 
throughout the country. It is all 
wrong. Gujarat is not Ahmedabad. I 
am glad we have decided to establish 
the capital not in Ahmedabad but 
near Sabarmatl which has a noble 
tradition and association of ideas in 
the history of Gujarat and this coun
try.

So. really speaking, neither Sau
rashtra nor K utrh has imposed any

burden on the State of Maharashtra. 
But it is understood, and I thought it 
was understood by the Samyukta 
M aharashtra Samiti ns well, that there 
has to be at the time of bifurcation 
a certain arrangement which will 
make it possible for the State of 
Gujaxat. which was not asked for, 
but which has born, say, forced upon 
Gujarat, lo carry on its work.

Now, here is the State of Gujarat. 
Do we want it to prosper or not? 
How could it be expected to impose 
taxation to the tune of Rs. 5 crores 
or Rs. 9 crores immediately after its 
establishment? It was accepted on 
all sides, by the nine-man committee, 
by the Government of India and all 
sections of public opinion including 
the Samyukta Maharashtra Sam it i -  
I know of certain discussions that 
took place— ..............

An Hon. Member: The Bombay
Legislature also.

Shri B. G. Mafcta: You can see the 
debates that took place in the Bom
bay Legislature. The Bombay Legis
lature unanimously endorsed this Bill. 
Though there have been certain 
differences expressed there, repliefl 
also have been given—you oan refer 
to tho debates if you like. So some 
arrangement had to be arrived at. 
Ordinarily, it would be something 
like one-third of the surplus of Bom
bay City. It would be then Rs. 8 
crores to Rs. 9 crores. But G ujarat 
has accepted whatever has been sug
gested from here, either by Shri 
Rangachari or by Pantji, and it has 
been accepted with willingness 
though they know what it is going 
to cost them by way of making two 
ends meet. Even then they have ac
cepted. So I would wish our friends 
of M aharashtra also would take it in 
that spirit and in that light.

Now, there is the status of Bombay. 
Many friends have expressed their 
anxiety on that score. I do not think 
there should be any misgivings. I «to 
feel that the recommendation of the 
nine-man committee will be earned
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out. That has been the declaration 
made by the Chief Minister of Bom
bay on the floor of the House, that 
has been what our Home Minister 
also has said. I do not know whe
ther we cannot allay the fears and 
misgivings by making some mention 
of this desire on the part of all of 
us to retain the present cosmopolitan 
character of the city of Bombay and, 
for lhat purpose, whether we cannot 
devise by some ingenuity some m ea
sure which could give satisfaction to 
the people of the city of Bombay. I 
only wanted to refer to that point.

13 hra.

Regarding the problem of V idar
bha, I know there are two strongly 
held contradictory views in that 
area, but I would appeal to my 
friends of Vidarbha that in spite of 
w hat they might feel, even though 
they may be holding strong views, 
they may give this decision a chance. 
After all, here is a great opportunity. 
All the M arathi-speaking areas are 
brought together at one place. Here 
is the huge surplus of Bombay which 
is going to be available for the deve
lopment of the backward parts of 
the State of Maharashtra. Why not 
give it a trial, n trial with a view 
to help with every possible means to 
see that it succeeds. Such a trial 
ought to be given to this experiment, 
and in spite of certain strongly held 
views this experiment may be ac
cepted. I think after some time they 
might feel as, I hope, the people of 
Te’angana feel today, that it is good 
to be in the whole of Andhra, that 
it is good to be in the whole of Maha
rash tra  so that they will have an 
opportunity to develop together.

An Hon. Member: They are already 
feeling.

Shri B. G. Mehta: They may so feel, 
but there are two views. We just 
now heard one of our leaders speak
ing about that. But I would appeal 
to all friends who differ from us to 

.give it a trial and a handsome trial.

I am told our friends from Kutch 
have made a representation to the 
Home Minister regarding the problem 
of Kutch. That problem has been 
considered on its own merit, on a 
different footing. It was considered 
by the SRC where they maintained 
that Kutch is a Central responsibility, 
and the Centre while placing it in 
Bombay cannot divest itself of its 
responsibility to the people of Kutch 
because it is a border State, because' 
it is a State which has remained in 
chronic backwardness for a very very 
long time. This fact was recognised 
by the SRC and they recommended 
that not only—then it was Bombay 
State—Bombay State but also the 
Centre will have to continue dis
charging certain responsibilities to 
the people of Kutch. Again, the 
Planning Commission had considered 
the same and endorsed the view of 
the SRC with regard to the interests 
of Kutch being taken care of by the 
Centre. The same thing was con
sidered in the previous Joint Com
mittee, where both Shri Bhawanji- 
bhai and myself had the honour to 
be members, where also it was re 
cognised, on the merit of the case of 
Kutch, that there shall be a continu
ing responsibility on the part of the 
Centre so that the people of Kutch 
may not feel as if they are not duly 
considered in any reorganisation. I 
would place the case of Kutch be
fore this House and before the Gov
ernment. The same may be consider
ed with regard to several backward 
parts. As I said, there are Scheduled 
Castes and Scheduled Tribes a goodly 
number, and other backward classes 
in Gujarat which is going to be. 
Again, that is a problem not just be
longing to one State or one set of 
people. It is a national problem, to 
bring people into line with other 
advanced sections, so that nobody 
feels as if he has no future in this 
country, and from that point of view 
we will have to consider the claims 
of G ujarat whenever they are placed 
before this Government.
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Sir, I have done. I hope we shall 
be able unanimously to accept this 
motion, not only now but after the 
report is submitted later on, and that 
we will be able, as patriotic citizens 
of this country, to give it complete 
support and co-operation so that we 
might end this chapter of reorgani
sation once for all and open out a 
new era of peace and prosperity in 
this country.

Mr. Speaker: Shri Khadilkar:

Shri Khadilkar: (Ahmednagar): Mr. 
Speaker, Sir, my hon. friend who 
spoke ju.it now has given a resum e..

Mr. Speaker: Hon. Members will
now confine their remarks to 15 
minutes.

Shri Khadilkar: Sir, I shall try. 
Sir. I was saying that the hon. Mem
ber who preceded me has referred 
to the history of the bilingual State 
and how the Government has now 
come to the conclusion that it should 
sponsor a Bill revising the decision 
taken by this august House concern
ing the bilingual State. But, unfor
tunately, he has forgotten to mention 
one factor which has led to all the 
controversy. We on our side, when 
the Members of this House never 
had even thought about it, made an 
offer to the leaders of Gujarat, all 
parties united including the Commu
nists, that let us give a trial for a 
bigger bilingual. That offer made in 
all confidence and hope was spumed 
aside by G ujarat leadership saying 
that there was something fishy about 
it. „■

An Hon. Member: It proved to be
so.

Shri Khadilkar: All the trouble
and all the later solutions which 
baffled the High Command were 
really due to this initial spuming of 
the offer, rejecting the hand of friend
ship and eternal partnership in the 
Indian Union. He ought to have 
mentioned that fact. Let me be very 
36 (Ai) L.S.—4.

plain and let me say why it so hap- 
paned, before I come to the Bill 
proper.

In the G ujarat leadership today 
there is a tendency to equate the 
interests of G ujarat with the in ter
ests of India. This is a tendency 
which is not in keeping with Gan- 
dhian tradition and it has affected 
in many ways the whole pattern of 
Indian politics. There is a certain 
amount of paternalism in G ujarat 
politics in the democratic era of 
today, and we do not understand what 
are the vital urges of the people. 
Therefore, even now, when a decision 
has been taken, when people in M aha. 
rashtra and G ujarat have agitated fur 
the reversal of the decision previous
ly taken because they felt that cer
tain things were being imposed by 
this House without taking into con
sideration the will and the wishes of 
the people, the prospective Chief 
Minister of G ujarat would say in 
Gujarat today that, left to them
selves, Gujarat would have preferred 
to remain in the bilingual State! Be
cause of this paternal attitude in 
politics, they do not understand the 
democratic feelings of the people and 
fail to adjust themselves to the de
mocratic processes.

After saying this by way of preli
minary remarks, I would like to touch 
the main problem. I feel that we 
have reached the final stage of the 
process of States reorganisation. Un
fortunately, those who were entrust
ed with the destinies of this country 
did not give enough thought to this 
problem; they did not lay down the 
principles nor did they make a plan 
as to how this thing should be brought 
about. When the issue was discus
sed, in the Constituent Assembly, the 
then leadership thought it should be 
shelved for the time being. Then, 
the first decision was taken concern
ing Andhra Pradesh, and it was taken 
under certain emotional and impul
sive impact and not by giving due 
consideration as to how it would 
affect the whole of India and other



9129 Bombay APRIL 1, 1960 Reorganisation Bill 9130

rShri Khadilkar] 
language regions, because, when I 
plead for a language State, I do con
sider what are its drawbacks in the 
Indian Union and what are its p it
falls and shortcomings also. Langu
age is a force of social integration 
and in the Indian Union, with differ
ent levels of language development, 
if it takes a certain amount of chauvi
nistic lurn with an exclusive nation
alistic spirit behind it, it is likely to 
prove detrim ental to the unity of India. 
Therefore, while taking measures to 
s.ili.ty the aspirations of the langu
age' regions, and legitimate aspira- 
1ions at that, we who are sitting here 
us representatives of the people 
should also take care to see that the 
iense of Indian unity which keeps all 
States together is in no way touched 
or undermined. This point is abso
lutely necessary at this hour.

1 said that the High Command never 
gave a thought to this problem and 
never had any principle. I will give 
you one small instance. My hon. 
friend referred to the border area. I 
would like to usk, “What did you do 
regarding Abu?” Abu legitimately 
belongs to Rajasthan. But in the ru l
ing hierarchy, where only a few 
States have a dominant voice and 
others have none..........

Shri P. R. Patel (Mehsana): May
1 submit that my hon. friend knows 
little of Abu, but he is talking about 
it!

Shri Khadilkar: I know every
thing. I shall place all records be
fore him if he wants. Ultimately, 
because of this dominant voice and 
because of a desire, a most unhealthy 
desire, that one State must have a 
port, must have a hill station, must 
have rich forests, etc.......

Mr. Speaker: We have enough
trouble between two States and so 
why should other States also be 
brought in here? If a number of 
other instances are brought in, it will 
lead to a diversion from the present 
subject. The hon. Minister will have

certainly to explain the reasons if 
such charges are made against some
thing else wihich is not the subject- 
m atter before us. Generally, when 
the hon. Member said that there is a 
pull this way and that way, I allow
ed those remarks. But he need not 
pursue the topic all round.

Shri Khadilkar: I just mentioned it 
because they take a certain decision 
in their wisdom because of certain in
fluences and la 'e r on they have got 
to reverse it. Therefore( I m ention
ed it. I have no desire to pursue that 
point. Unfortunately, the bilingual 
State was established in distrust be
cause some people wanted 1o exer
cise a veto on the future of Bombay. 
I am using the expression, if I re 
member correctly, from one of the 
private communications of the Prime 
Minister to one of the magnates of 
Gujarat. Therefore, the controversy 
really stirred the emotions of the 
people and the people felt that “here 
is a blatant injustice done by the 
High Command.’

I have read through the Bill. Let 
me be very frank before this House 
and tell the hon. Home Minister, who 
has taken this bold step of carving 
out two States for which I really con
gratulate him, that there is a string 
of distrust in several provisions of 
the present measure also. I will 
just refer to a few provisions. Take 
the question of the border between 
Gujarat and Maharashtra. About 
Umbergaon ad hoc decisions are 
taken. There is no principle. False 
information sometimes is made use 
of. All the Gram Panchayats—there 
are eight of them—are nominated. 
Out of the eight, only four have opted 
out for Gujarat. The hon. Minister 
has got the information in his pos
session. As regards Dangs, it has 
been decided that it should form part 
of Gujarat. I do not want to labour 
this point, but I would like to point 
out one aspect. It is basically a 
tribal area and the interests of those 
people must be of vital concern to 
everybody. It is a ticklish problem.
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For the time being, if there is no 
agreement, why not keep this dis
puted a^ea, in the interests of the tri- 
bals also, in charge of the Centre? 
Later on, you can decide upon the 
issue.

An Hon. Member: Why not Bom
bay also?

Shri Khadilkar: It is a tribal belt. 
1 have gone there. The people there 
feel that they have any value. There 
are rich forests there and the ex
ploitation of the forests is going on 
from year to year. Why not these 
forests, which is national property, 
and those who live there for ages, 
be in charge of the Centre? For ex
ample, my hon. friend’s name, Dange, 
comes from those areas. He comes 
from those areas. I may tell you 
for your information. Therefore, so 
as the Dangs are concerned, you 
should not take a has\v decision.

An Hon. Member: It must be given 
to Shn Dange then!

Shri Khadilkar: If certain spots of 
discontent are kept alive, let me warn 
you of this. As you have found re 
garding the bilingual State, you will 
find later on that those spots develop 
a sort of ulcers and these ulcers will 
take a malignant turn and you will 
have to find out some solution and 
some sort of remedy to remove that 
malignancy. So, between two States, 
when you demarcate the border, whe
ther it is G ujarat and M aharashtra 
or Mysore and Bombay, the decisions 
are not taken with that objectivity, 
and with a plan that we will educate 
the people and tell them that we are 
carving out the map of new India; 
here are the areas; boundaries will 
be decided on this basis and the areas 
will comprise these territories. If 
you had done that, educated the 
people and then reorganised the 
States after five or seven years, in
stead of taking a decision on the spur 
of the moment, because some esteem
ed comrade in Andhra died and there 
■was a disturbance, it would have 
been proper. You take decision

when there is a disturbance; you take 
decision when somebody dies, but 
you nevor take a decision if people 
argue and prove with all reasonable
ness their claims. Here is a case re
garding Mysore-Bomba.v border or 
Gujarat-Bombay border. Therefore, 
I would appeal, take a decision on 
some principles.

Mr. Speaker: Some hon. Members 
from Mysore have written to me and 
I may refer to that I do not think 
the border dispute between Mysore 
and M aharashtra is relevant here*. This 
is only between M aharashtra and 
Gujarat.

An Hon. Member: But references
have been made.

Mr. Speaker: If they are made, it is 
not right.

Shri Mahagaonkar: When this pro
blem of the new State coming up is 
discussed, why not we suggest that 
certain areas that are in Mysore State 
should be taken into consideration by 
the Home Minister and the Govern
ment and by this House? Is it a folly 
on our part to bring in that?

Shri Basappa (Tiptur): Thai issue 
was finally settled ^n this Parliament. 
I t cannot be opened, unless there is 
agreem ent.............. (Interruptions).

Mr. Speaker: The point is this.
Hon. Members are aware that Gujarat 
State is carved out of the Bombay 
State and the balance remains. If a 
portion which has gone to Mysore has 
to come here, that is not part of the 
Bombay State. Gujarat is carved 
only from the present Bombay State-. 
This is an independent issue where 
the legislature of the Bombay State 
has also looked into this matter. 
Likewise, the legislature of the My
sore State also has to look into this 
matter, if that is brought in. Many 
things may be good, but they are not 
relevant to this issue. Even if some 
references might have been made, hon, 
Members may ignore those references 
so far as that dispute is concerned.
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| Mr. Speaker]
The House will not accept any such 
one-sided references. Therefore, I 
am not going to allow any reference 
to the dispute between Mysore and 
Bombay, merely because some hon. 
Member from M aharashtra or from 
Mysore wants to talk about it.

<tt *ppt ^  fa> ^nrr ♦pt ^
*  rfzn? srPT rnRff % *Tt ^  ift 

*PF I

u n r a  jft 1 w
*JsPTrT *ftr T  5T̂ T T? f^T R  
7f. f  5HFT TT »Tfft I

*Tr> V^PT ^ F f ^ I <TT sftT TTHfT 

?TPT 't* H I  ’H 'lP^n j?PTT I

Sardar A. S. Saigal (Janjgir): My
learned friend has raised the point 
that the question of other States also 
may be taken up. May I humbly sub
mit that this question relates only to 
Bombay and other States will not be 
dragged in?

Mr. Speaker: 1 have said so.

Shri Khadilkar: So far as Ukai is 
concerned, out of 156 villages, 97 
villages are such which would not be 
submerged under water. I want to 
point out to the Home Minister that 
this decision is against the very spirit 
of the Constitution. I would like to 
appeal to him that if he is going to 
decide the question of villages that 
are not submerged under water under 
a particular project in this manner, 
he is laying down a very bad prece
dent. I will just mention one or two 
instances in this regard, because it is 
said agi'eement is a principle. For 
the first time I have heard it. The 
lion. Member who spoke before me 
said it. Whatever has been agreed 
upon, must be examined by this 
House very thoroughly. A certain 
principle is laid down* in the Consti
tution and therefore we are sitting 
here.

So far the Ukai arrangem ent is 
concerned, it is detrim ental to the 
future development, because it will 
lay down a very bad precedent. For 
instance, the Ukai project was first 
conceived as an irrigation project. 
Now it is talked of as a power project. 
If it becomes a power project, w ater 
will be wasted in an area where it is 
of no use, because the experience oX 
K akrapara is such that because of 40 
to 50 inches of rainfall there, water is 
not being utilised. Therefore, I would 
appeal to the Home Minister: Let
the m atter be referred to an irrigation 
and power commission, to some new 
committee, and let it be examined. 
Otherwise, the same principle will be 
demanded in the case of Rihand and 
other projects that are to come up. 
So, you should not lay down a bad 
principle.

Coming to financial arrangement, so 
far as the arrangement for the first 
two years is concerned, I do not take 
any exception, nor the Samiti, when it 
agreed upon some formula, had takrn  
any exception. There is no serious 
objection about making some provis
ion for the building up of a capital 
also. But another question is involv
ed regarding the financial arrange
ment after two years. How can you 
predict the long-term prospective de
ficit of a State and make some pro
vision? That is one aspect. Apart 
from it, under our Constitution, after 
five years, you have got a Finance 
Commission 1o go into all the details 
and lay down a principle of disburse
ment or grants-in-aid from the Centre. 
We have before us the reports of the 
Finance Commission.

I would like to point out, as a 
m atter of principle, that here also 
you are contravening the spirit of the 
Constitution in order to bring about 
this agreement, which is, as I said, 
based more on distrust and a certain 
spirit of bargain. There is no spirit of 
partnership. I wish ;hat Gujarat should 
have shown a little generosity and 
should have shown greater respect
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to the basic principles of the Consti
tution, while coming to some sort of 
agreement. It is not there. (Inter
ruption). I will not take a long time 

| on this issue. There is a precedent 
of Andhra and Madras. When they 
■were separated, a certain principle 
was followed.*

13.24 hr*.

( M r . D e p u ty - S p e a k e r  in the Chair]

I will just read out one small para
graph from what the Finance Com
mission (1957) has said about it:

“The gap between the ordinary 
revenue of a State and its normal 
inescapable expenditure should, as 
fa r as possible, be met by sharing 
of taxes. Grants-in-aid should be 
largely a residuary form of assist
ance given in the form of general 
and unconditional grants.”

Regarding Andhra, it has said:

“Andhra Pradesh has special 
problems arising out of reorganis
a tion /’

This principle ought to have been 
followed; that is why I am quoting it.

“It has also inherited the diffi
culties of the former Andhra State 
consequent on its separation from 
Madras. We recommend a grants 
in aid of Rs. 4 crores a year to 
this Stata.”

I would like to appeal to the hon. 
Members, those who are parties to this 
agreement, because, after all, when 
we endorse this agreement here, as 
the bi-lingual formula was endorsed 
by us, without taking the wishes of the 
people, if you endorse an agreement 
which does not meet with the wishes 
of the people, contrary to the 
basic fundamentals of the Constitu
tion. it will be challenged by the 
people. That danger is there. There
fore. the responsibility of the Finance 
Commission that will be appointed 
after two years should not be brushed 
aside. I do not say that there would 
not be any deficit. Let Gujarat also 
become equally prosperous. They are

already prosperous than what we 
are. We do not envy them. Becausc, 
they have that knack, a certain 
amount of business acumen, industrial 
ability and all that. But this principle 
should not be laid down.

One more word and I shall finish. 
There wras a reference to Bombay and 
what they are losing in this separa
tion. I must confess that 1 was 
rather disappointed when my old 
friend, Shri Balwantrai Mehta, talked 
about Bombay. When you are se
parating you do not realise one aspect, 
or you do not bring to the notice of 
the House one aspect. 95 per cent, 
of the commercial and industrial capi
tal that is in M aharashtra belongs to 
non-M aharashtrians and a major por
tion of it belongs to Gujarat. Yester
day, my hon. friend, Shri Yajnik said 
“We have invested Rs. 200 crores in 
Bombay”. Why only Rs. 200 crores. 
Every grocery shop, every cloth shop, 
every factory, every mill, every big 
or small enterprise belongs to them. 
Certainly they have enterprise, they 
have ability. (Interruption*). I am 
paying tribute to their ability. No
body is going to confiscate their pro
perty or drive them out. Therefore, 
in their own interest, they should not 
bring in the argument “We are los
ing something, we are giving away 
Bombay”. No. I would appeal to 
them, there is scope for you, you come 
again and have more industries.

Mr. Deputy-Speaker: Scope for me 
as well?

Shri Braj Raj Singh: Punjab sett
ing up industries in Bombay?

Shri Khadilkar: There is scope for 
them, for our development Let it be 
a joint development. Do not enter 
with a spirit as if we are belonging 
to two sovereign States. That feeling 
should not be generated. One word 
more.

Mr. Deputy-Speaker: He ha* already 
taken too much time.

Shri Khadilkar: I will end in one
minute. Yesterday, a reference was



[Shri Khadilkar] 
made to the Samiti. I am also a con
stituent party  to the Samiti and, 
therefore, it would not be proper for 
me not to refer to it. The Samiti and 
the Maha G ujarat Parishad, both 
these organisations came into being 
and showed their strength in a parti
cular moment of history. They came 
through a process of struggle. When 
the basic* issue is solved, it is very 
natural that the basis on which this 
unity was forged will have to be re 
considered. It cannot be continued in 
the same old fashion. All the parties 
in M aharashtra as well as G ujarat will 
have to give serious thought whether 
in order to bring about a healthy de
mocratic life in this area they should 
reconsider the whole position and find 
out a now basis of unity. That time 
hns come.

IHTTV’T 3TT̂  ( fiFTTR) : 
n m P T  * f r ,  f w r

rjr *TFT % «TPT fa?- Vt ^  iff
$ i ?r*rp; f r r f a F s r  *rr?F«r ^  f s R  
% z fr  A 5ft: f tt?  *T WK f e n  |  sftr 

*1$ aft A tft ^T% i f t  A
S f r t  f 3  ^TffT & I rft 5 *T%  «TTT JT 

Tt P̂FTTT ’Tfft *ft I
^  tt^tt t s t  |  f% are zwrtt

*TT *TT>5R St 77T eft fFTSPT #  I
rt *r A aft

5^  t  ^  W  fTrTT $ fa  ^  *nft
rF£ «TT ^  ft »T?ft
r R% TT ̂ f t  ^FHT - l̂^cl t  I '3ft t
T3’T^T U  T̂ RT «tn I-MI jTRTT ^
*ft7 *TTt ^  A TT SPTT̂T
fa^TT ^TRTT £  I

TTFFft̂ T A 3<11*11

TT?T aft f W T  ^  A f^RTT «TT 
iw A  jtY'T

^  crn ft 1 'srrf^T s tr t  ft f a
^  f^TWq" r^'M 'l f w  «TT I eft

% fa ir e r?  f w  '4 r, *fr q r

? rk  p r f w  z  ^  sn to ,  t t v t
eft 'PTT ?T|ft sqr ITft q r  ^  f # ?

t-^ W l4 fo^ T  'rRTT I ^JjpTT «IT% eft

p  A  ^  ^  i t  ^  f w  j m i  t t t t  q - ^  

f ^ n  i r t  «rr 1 rft A  sn rp-

:^Tm ®FT f j a F 3T *T ^Ftf qjPT^T 

t  I '

?TT^ #  f%  1 cTT

? t  «n 1 ^f% ?r A  ^ t p t t

^T^Tt ^ f*T d *4 'tiI •fTT 7̂*T MnI

’T̂TrTT I T̂FHTPT ?T5TTT JT̂ rTT TT T̂ T% 
"H TT ^rfsT T T f^ - ^ 7 7  *rft

%  »T ^ T f TT f»TJH ^ T  ^ T T  W p fh T  q f^ T  

5it ’PT f^TT I ^  ^  Tf?
f'T^n rft ^ F fr^ F r

q r  c , , ^ .  1 '> S w  q^rr H ri i  f r

^ c f T ^ f lT T  dd q5FTt?rr f  *1 7 7 ^  

^  1

^  xr^t ^  ? t  T^t «ft -nV r' 4

%  T̂FT ^ft ^TFT ? 5  ^  T 7,

^  ?ft7  ^  ?T IRT

f^upT W  f^TT W T  ^ rft ^TTT «fr^ 

^ f t  Wrf f t  ^  ^frT 5T7r ff
fT*wt f fq r r ^ f t t  ^ m r,

eft w r  ^ftt ?r^t ^ 1 w 7: <r^=rnn 

w r  ^  f̂ft -H M iifT ft  %

^fH dt % f r=R

T̂OT f*F V r t  ^T^tT ^  Iio ^ft ^  ,

1 ^  f^nhr
q r  ir ir rr a - % ^ ? 5  ^frn- *11 * n  

^ n t  v rr i A  f w r  q r  j p t t t  ^  t s t  1 

fqrr n t  fr*rr ^ t  f^ T T P '

wrr. f^RTT I JT7  ^ T F T  |  ?TT t ft 7  

qrT, ?ft cT^rft^r ^n- r R  5r ^ t t  h s j ii i

A  m  ^rmFrft 1? f r  ^ft f w r  w  ^ r

VTcTT I  m  ^ 7 % f  7 ’ T^t ^ f t

jr f^ S T  ^t»ft l^TVt [̂TT * lV .4
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fr̂ TT jfPTT I ^ jTTRT *T
^  f^pjR ^tpt % «rr? fa r te  ^  
farm, * 3 ^  srf̂ r ^nfsfafHH ^  f^ w rr  
*flr ?rtr w. i& z 4ft ? trt
stir *TT ^1% ci<H I
WT *T3r A *i+H At fft<Tr  ̂
i r h !  5 W  ^rt ^tcTT ^  f%r ^fr f jr tjT*r miI^imi- 
%  A fern  *ft q rP w H f % ? r^ f t  A 
f*nrr *rtr fw *r swt* ^rtrr sirfin A ,
^TFHT *FTA #  ^  ^ f r  +  lfa|»l ^  ^

fpTF #  TT tt'TT *15T f a  Nothing is final 

in Democracy *flr ^TT *ft ^ T  *PTT 
Bombay is geographical part of Maharashtra

1 1 ^ r t  «TTcT ^ 1 * m  rp7 
srtr 7K TTn% A fa  s r r f fa * ^  r z  i
STt7! ’TP' TT'TT T̂-T̂ T t |  ipr^T
3T fc"T *T lJTT fa^PT g?TT I jR" £ HI}  
?T5T ^ ^frf-THT |  ?ft
?*T W  ^ »T̂ «fr«T F̂TT TP*# <TT I fft

^  «TFT VI *TWT fJT 5?TOT WZJ.
f w  1 T f f#  At ^ t  h W r
p M I  ‘-TT, ^  rTT ^T^HvT W T  «TT I
^ n r  *nrt srrfHH ^  i ?nr ^  f

?Tff ST I

«tt $si 3% v t *nr ^ re s fr
«JM *Fft ^ I if VŜ TT ‘'f l^rfl *ff fa*

TT SRfar ? r^ r j£T T$, *PR
r r  irnTT A  ^  <r*^ ?ft w ^ i ^ptt i *t*r

^trTT ^  f5p ?PTT V t f  ?T^t <tvTcTT flft 

^fT^V ¥PT ^T *FT TrTT •Tift ^T?TT I
4  »fT̂  ^T «rpT *)K( ^Trft $ | 4 

if!ci r «fr f^: ^  t p t t  f fr  *t

"5CTT I H<lv sjHIH TRT < t "7*Tr-
^  sjnrt wtt' »t ^T v t  i

*̂T f^ f t ^  cf̂ T7TT ^^TT ^
^  ^  <n^rf ^rtr ^ p rn r  ^  ^pjfr-

fft jtt^  xftr ?pr v t  $, 
■3̂T ?ft »1H (?Mci ^  "3H%
<TFT 3TRT «m r ^T Vl( VTtV H

v t HPTir f  3T?r cT̂ r s r r j r f t  *n
*RTW |  't t  ^  ^M<Ql jTT %
•TTr^V q dTf+' <l'T ^  >fr %?,

1 t t  ^  ^ t k t  ’T r̂r

^  f. I ^HT ^TTt ilM p ^ ' ^  fTTST 
7*T ^TT ^  ^  ^  TT irTTt ^
’TcTT ?fr̂ TT Now he can convcrL*ntly
afford to forget suJi things,
rft A  âpTT ^T^rft ^ f̂ T ^  TIW T̂fft 
•‘R* ^ I

A  « r m  ^ ? f t  % fv  *r% i i*
r+Hl k rPFT fT̂ T f^  T̂ fTT,T
rTT T n f rTPT 11 A  ^ T T  {? fa  ^
5 TT$ 'W  ^ I ^T rfT q  O r i f T  f? 5

ijt..........
Shri M&hagaonkar: Who has called 

Gujaratis as shy and all that?

Shri Goray (Poona): Not shy, but 
Shylock.

Shri M. B. Thakore (Patan):
Deshponde.

Shri Mahagaonkar: 11 was usod in 
the Assembly and not in this House.

Mr. Deputy-Speaker: Then also she 
has reason to say like that.

eftinft iHTTfH WT̂  : liar

fs rfw r m  T>* ?f. ?. \
f̂ T5T "5W 'fiRTTT ?HT ^ TT n
Pr ^  fsifWT 7̂t «TPT t  q V  jTW 
u n m  v  ^ rA  firf*m  *$r
%vrr 1 4  ^ s r f t  $ fa  % m fr wrk f, 
ift7  ^  T 7̂  *TFT sf7T v n r  A  TT’THT

^  p. I «TPPfnr TPT ft *,J, -*1^ fa ?*T it
f tr fw r  r r  ^  -rf $ , ^  fair & fa

A  ^ft ■£<* t} ^ T  % *t\T *  7 H  *  It
»PTT T Z  ?3TTT *Tt7 T̂PfT TPT f T  ^

d*l+l 1»T% *T*T A ^Tt f^TT ?, I 
A "^ T  T^HT ^ f*T f̂PT ^ P^TT 3Tn 
% c f  w r  t 7- v n rr wr f^ r r  fr Ty 
"7»T̂  *TTt A  "3^% *TT A Ttfft fsRTT
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(VlHd) 5TT̂ ]

£ fartft fa  % ffTT sfHt t  I
*Tt ^  'R F rft ?  fo>. • • •

Shri P. S. Daulta (Jha jja r): I want 
to know whether China is in G ujarat 
or in Bombay. We are not allowed 
to ta lk ..........(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri P. S. Daulta: . . . .about Punjabi 
suba and Hariana prant because wc 
are allowed to talk only about Maha
rashtra.

Mr. Deputy-Speaker: Order, order.

Shri P. S. Daulta: But China can be 
talked of. 1 want to speak about 
Punjabi suba. I want to speak about 
Hariana prant.

Mr. Deputy-Speaker: Now in spite
of my interruption he has spoken. I 
was asking the hon. Member to re 
sume his seat but even then he con
tinued. How can he complain then 
against others?

Now the hon. Member must confine 
herself to the issues that are before 
the House.

jfonrV totoN  t*- -j+i! £*?
WTT fan* f*F*TT TOT I A eTT UTO
vpt ,*fr ^  wttvtt ^T^fr dftrn 5^  j t r -  
'fnr ♦iuHl ^  qr *id v t  1 jtht- 
IpT ^  JIH JJ^t i rn f r  *T»R SFFT H 

^ fT jft Tlt^ f  TTH o ^*1+1

^t, 4*4^
^  *?t 1 f r̂ar ^t

*>r ^  qjt to* ft 1
^  A *R^fhr fafdRT

T̂T̂ W Vt <^TRT ^ <ft
JTT̂ T f t  R^t % ¥TT TO f^TT TOT
*tT, eft Id f̂, sdH
^  ITT* fWR" fezfr TO ^ ̂  §̂eT Sft̂ Y
«f ^, T̂f?TTT 4  ^  ¥T̂  JffVT

•T t̂ ^Tj?eft j? I
irnrfhr ^ t  <t-H <t t  <j?r
TO o, eft ff^fd ir *P7 ^  ^
f%r if ■yft WTT tP>c«M«i *T?T TT T’f  I

5T̂ T <XT> % n*i 
A T^T ?T ^  3f H£l f|i^  X 
^ T T  *t* l £  5T^TST *T jft *f>'l £  ’ * *1 ^I 'fl * 1 ^  

faTO T?" %n«Mp?<;q 
elVl T*- fq-qi< f+m 'Jiiq, eft M5d j"6dl ^ 

w  ^  srrfa^r f t  t t ^ -
HrH — V?*TT ^i^d ^ I *T̂T*T eft n+
|  ?TtT ^  ^ T̂PTT 6-HI y l I 
JT^m^ ^T, ^  TT^ — ^ T  fa  
R^T p̂TTleT Vt ?̂5I ^lell *TT— ^T 
TT*̂  ^%, Vf^Pt T t^  3^, eft *T*t 
f*Tt 7^ TTeTT ^ JfTT

^  I  TR7 ffFft f t  ^ f t
WT̂ ft Wt ?n% f^TRT % fdf>IHd ^
j[, eft frFT i?>di ^  vnn r

^Feft ^ ? ^f*FT T̂*T TT
T^17T¥ ^  |  W T t  y=?fV

tT^Tr̂ T ^>iefl J  I f !T ^  WIW !TTW f^T 
^ R T  ^Tf?TT fV q^?T g ill«| 79T I  
f̂ RT ST̂ fT ITRTT |  I

ir^r f^nf^npr  
VT I ,  ^  |PT
v ^ m h ! f t  f tw z x  <rr ^  ^ t#  i ^ r t  
^t ^  ^  V^TT j  fV ’ffTTT %
»̂T W*T »T̂ t VT*TT fVT ^  fi^cn

m»ft ir w t  «rt^t *Tf ^  i firrt A 
***i #  ^  A f t
»rtr ^  ^ r r  i ^  it ^rj?r
m m , ?fl 5^ , f t  TRT ^ 1*1 % fT^ 4  eft 
tiM^efl  ̂ f f  ^ -ql^d  ̂ TO

^ N , efT ■3*T Vt Ŵ?T
ffnfr i

3<i iu iw  : irnHR »r^rr
f t
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'TPT, rTT ^  t**fl WT?T v f t  
$ ?

IHTTW’T 5TT̂  : ^ I t
^  *T?FTT W T  ? fa  U  ê TRT
* r r t  ^  £  I *Tp «TRT rTT

f , £H I A  ?TT*ft 'T ^ t ^  I *7*ft ¥ l d  
i f  3RTT ?TT% 3"FTT ^  f 'T  ^ T T T  »Tjft 

%^TT, I r R T  ^  ^ T T  I ^  ^  ?T
fa * n  j r n r  i j f r  5*$ ^  i ^ n  * p tt  &, 
s t c s t o t  ^  t  4 ^ t p t  ^  iTfft 
oTrrr rft t̂t frm jftt
■3% tft to*t % i sfr ?pt *njH

^M d l ^  T O %  & tft7 ?T*T *Ft^ 
3HsiH f*TWT *iM ? I

«ifa< *T, ^MI^qT A  ^  
TjpTT -WT^ft ^  f t r  W  311 < I H {  

v t  f ^ n r n n r  s i  t u t  | ,  ?fr #  W T ^ft
j! f f  f»T W  WM 1JW TT -̂ I Wf 
TO >J*T TFT *T ^FT^T £TWT i[ I 4  
^  «rr >Ĵ TT Tnpft J I |PTT̂
fa m  <r tHft era- ^  1 3ft i t ?  mrr t t  
ifSfl »rf f[r A  ?TT "3*T VT 1TO 
ilt, w 1f*F *t wtff *n? ^  *nra 
'TO f*F '3*T f>T im v î«ii *̂ l{ *1̂ 1 ^

.j-^hr
WT ftrT - f*F*TT I  I * f *  ^  i f w w  I

/  f*F j j{  v t£  ?nf if tr  ^  m iM  v r  v r  
*ftr u f ^ r  *t j t t t  f r t  1

ifH^hr cm mH vt MY i^twwtpt 
^  VTTVT $ f r  *prTRT ^T f*TT fw fa ^ I 

*T ' i  Hi 5̂M % f*F  ^pTTT^ ?TT
v r t % , ^  f^r$T |W  
m  t  ^  wm ![WT% ft 1 mf
■jft ^T  3TPTT f . fv n̂rr <TT ^  f»T̂ t 
3TFT ^ I ^  f^{ TO  WT* ^nrt I  I 
if? , Pf ^  ff 1 t  n  ^r-swt ŝrtr
’TTff’T T  ■>fr if I "FT ^ T  T^T
I ,  ft f f tT  WPT >fr T^TT I W T  VT 

?RT 1 TT fâ TT T̂R f r

1p f7 T rT  V »ft  ^  I 4  T O  V T  T c fR T  ^ T ^ f t
g fa  t o t  m  ff

Ŝ( ?TPT ?fT3R ?, f̂ T T̂ M *Ml 4 
V TW I^t *T *{& *T %  f r f v ^  ?t I 
^  ^?TT T O T  ^  f ^  q- t p ft  ff , ^ T  
M *i I VTT T̂FTcT ̂  I  ̂eft
^ o r f t  1? f^r ^  ?rr sprrfsm" f t  r̂
^ f t  t o , m  ? tt t t  ^5t 
'fl**f ci *1̂ 1 T^ft I ^hI^ r^<i *T ?TT 
! T W I  ^  f*T* v̂ H >̂T ^ T T ^ T  V X ,  
3ft f^ B fy  JTT tt HT Sf I ^?TT f^»
^ r j  ^  ^ t t r t  «rr, ^ i h h  f ^ r  Jt i
^ f T f f - T O T ^ r  fft  S T O T  ^  I * p iT P T
*T f T ^  ^ T T  ^  I ^ r ^ r w  »THW^
|  fa  ^  f t  «ftT fHTRT WFT |  I
ipr ^ 1̂  ^ fV fm rft ^tt r t  j r
»ithit, fv n i jrr ifVr ^ fn r r t
^  v t 7- f r o ^  1

v o  t o  t r n r r r  : ( i n n m T O —  
TffRT— V ^fV T  wrftfSt) : p̂TTPT it 

^  f̂t T5TT nr wrt tow 
^  t  I '3HT f  %m % *R T  V T W
vjANi |  ♦ rnrrTV ^ wptt p irtr A
^  Jriinl j  1
I am tKc only Member lu-rc ana I km»w 
it.

WN?ft v r r ^  m f  : pftfvnr ?n
&  « i f  v r  ft 1

WWW *T|ft PfJ WTJf
^  It f v  tzz y r »ft , ?ft ^  v*R i r o n  i 

^  ?ft t  t i t  ▼ M  !

*ftwfi HWIWW ITTK : ffrZ-zfFVtW
t^TPT S V ^  fTT 7*T >Tt JTTT PT *f^T TT
*[?nvi % fj r̂ n tux vrft ft 1 7*  to% f.

^  sn̂-TT frr% f ff: -j*i % f.rf̂ H
^T ^fV fw r*n wr ^  nHT
A T t.d  nf^p r v t  t f f r y  ? 1 w n r  

fr ^ r  <r v r t  flV "  c p t  JTift f, 1 itn
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[’sfh'Tcft 3RTFR 5TTS]

m  TFT T% % I tfY
tf f a  stVtt % h «i i ^ isrt

|  I fT*T 4INKT OTfefafrpi^ft
^TRT *ft & I ifT ^TRT
&>, ^rrat ^ rt 'n  ^  1 ^ r t
A *T̂ TT TT^ffr i  SrV WT % *JfT aft 
*pt*t f^ rr t» ^  % fan  j.ttt t^t yFinrnr 

« ff  ? 1

Shri Tyagi: Mr. Deputy-Speaker,
Sir, I heartily wclcome the proposal 
that this Bill may be considered by 
the Joint Committee. This is a ques
tion which has been a m atter of hot 
controversy in the whole of India. 
For some time past this question has 
been discussed not only in this forum 
but elsewhere as well. No doubt 
there has been some bitterness on this 
question but the whole nation will 
now be pleased to know that u lti
mately a solution has been found out.

Both these States are very potential 
ones and their politicians are good— 
astute politicians. I am quite sure 
that both these States will prove to be 
a model for the other old States, 
although they are new. They have a 
nice personnel to control and run the 
administration. They will prove to 
the whole of the nation that they are 
ideal States particularly in the m atter 
of economy, etc. I am quite sure 
G ujarat will lead the whole country 
in the field of administration. They 
are new States but they have had the 
experience of all the pit-falls and the 
progress made by other States. They 
have learnt lessons from them. Both 
of them will surely be model States

However, there is one thing which 
I would like to say and which I can
not omit. Since the time the S.R.C. 
was going to be appointed—and even 
in the Constituent Assembly—I have 
been opposing this idea of linguistic 
States. I have not been in agreement 
even with the so called Congress High 
Command in this matter, and I always 
have been feeling—though lonely—

that there should not be linguistic 
States. In the days of Gandhi it 
there was a trend towards consolida
tion of the nation—not only communi
ties and religions but others also were 
all united, for all practical purposes 
one united India—and we actually 
won for ourselves a united India. The 
British left us in two pieces. I am 
reminded of the great personality, 
Sardar Patel, who completed within 
a short time the integration of the 
whole of India, bringing together all 
the 500 and odd States. He made it 
one united India. But it was un
fortunate that Potti Sri Ramulu went 
on a hunger strike and we were just 
led into this issue of carving States 
on the basis of language, etc. It was 
unfortunate indeed.

Shri Thirumala Rao (Kakinada): I 
should like to give information about 
the Andhra State. It had an history 
of 45 years behind this agitation.

Shri Tyagi: That is true. But the 
crucial moment came when such a 
great patriot gave his life for it. That 
was a crucial moment which could 
not be resisted. That is why I am 
referring to it. I pray not only to the 
hon. the Home Minister but to the 
whole nation to now cry a halt to this 
process of disintrgration. I hope the 
Government will take a little stiffer 
attitude in this m atter from now on
wards. I am quite sure if we had 
resisted the demand for S.R.C., per
haps things would not have come to 
such a pass. If we do not cry a halt 
now, my fears are the nation will get 
further divided. If the door is kept 
open, my fears are that perhaps 
Vidarbha will become one State. If 
the so-called popular Government goes 
on yielding to popular voice of a 
group of people—if that logic conti
nues to be applied to our policies on 
matters like this, not only Vidarbha 
but Punjabi suba also must come into 
being. Nobody would be able to resist 
i t

Shri Surendranath Dwlvedy (K er-
drapara): And U.P. will be divided.
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Shri Tyagi: And perhaps U.P. will 
be divided. Saurashtra might in due 
course become a separate State. I do 
not know—there might be a tribal 
S tate as well. This process will go on 
and my fears are that the nation’s 
progress—we are having so many 
development schemes—will be ham 
pered to a great extent.

Dr. M. S. Aney: I think that my
ion. friend does not Put Vidarbha on 
the same fasting as the tribal people.

Shri Tyagi: Now the Constitution
makes it very easy. At the time of 
maxing the Constitution also this ques
tion was thoroughly discussed. Now 
the question of two-thirds majority, 
\he taking of views of all the States, 
the absolute majority of this House, 
etc.—all those restrictive clauses winch 
restrict the amendment of the Con
stitution do not apply in the m a.ter 
of creating new States. It is not the 
.present Government in power, many 
Governments might come in future— 
every Government might like to bo a 
little more popular. I think, perhaps, 
the time has come, after the hon. the 
Home Minister and the Government 
are satisfied that the Sta.es have been 
fairiv carved out, to change that Arti
cle of the Constitution and not allow 
an easy amendment to the Constitu
tion with regard to the creating of 
new States. Otherwise, if it is left to 
the vagaries of the majority in power, 
my fears are that more new ,States 
have to be carved out. It is a pity that 
the politicians as a whole—I include 
all the politicians of India comprising 
all the parties—have not just proved 
their merit. I mean the whole gener
ation of today has Just failed to face 
the situation and we have yielded to 
all types of popular slogans and the 
result is that India as ettin divid
ed.

Shri D. R. Chavan (Karad): It is 
not division; it is a process of inte
gration.

Shri Tyagi: The historians will write 
that the politicians of this generation 
have not been able to rise to the oc
casion, that they have not been able 
to resist th e  popular voice. The 
politicians do no doubt get elected

popular voie, they must resist when
ever there is an occasion to do so. 
They must be able enougn to resist 
the popular voice, the so-called popu
lar voice not only in the interest of 
the country but also in the interest 
of the unity of the country. The 
slogans of language, eic. are quite good 
logically, but if you look at it from 
the emotional point of view, one doe;; 
not like the idea of one part of India 
being recognised by means of one 
language and another part of India 
by means of another language. We 
are one people. We should not stand 
divided, even by religion and other 
things like caste and community.

There is another point. Perhnp- 
the tendency will go on so long as the 
States are enjoying the powers that 
they do at present. Today the politi
cians in the States have got the bn) 
ance of power. It is the States who 
directly deal with the people. There
fore, with a view to stopping this 
process of bifurcations and disintegr
ation it may perhaps also be necess«i v 
to see that the powers of the States - 
since their number is increasing -  
are reduced to some extent, just to 
make the Centre stronger enough not 
to ultimately allow these States to go 
astray. In due course of time, be
cause of the popular demands, it may 
become difficult to settle the differ
ence* between one State and its nei
ghbouring State or between the State 
and the Centre. There might come 
a time in this process when the States 
might like to be independent of the 
Union. I am drawing a very dark 
picture, but that is what my fears are. 
I suggest that the time has come, after 
this reorganisation is completed, to 
amend the Constitution in a manner 
so that no such contingency may be 
allowed to sway the judgement of 
Parliament.

Shri SarendransUi Dwivedy: Are
you suggesting a unitary system as a 
solution?

Shri Tyagi: A system whereby
States may enjoy local powers. I do 
not want to deprive the States of
the power of doing real service to
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fShri Tyagi] 
the people. They would be doing 
that. But there must be some such 
relationship finally established as to 
see that all the States look forward to 
the unity.

Shri P. R. Patel: Yes, so far as the 
projects are concerned.

Shri Tyagi: Coming to the Bill it 
has been fairly well considered. It 
was a controversial question, that is 
another matter, and even now there 
.may be some people who might accuse 
the Home Minister or the Government 
of not having been quite fair, because 
people will look at the Bill from their 
.own angle. Nobody can produce a 
Bill which will be unanimously ac
cepted. It will be criticised from 
imany angles, but on the whole I fee1 
it is a balanced judgment, and since 
i t  has been arrived at with the con
sent of the people, the representatives 
(Of the people, I hope it will be well- 
received by the people there.

There is »o doubt that my friends 
-who come from G ujarat might feel a 
little  about having to lose Bombay 
from the sentimental point of view be
cause their centre of business has 
been there. One likes to have one’s 
■centre of business in one’s own State. 
Jf I belong to U.P., I would very much 
like my centre of activity, of business 
■etc., to be mostly in U P., so that I 
might seek protection whenever I need 
it from my own representatives. That 
is very natural. That may be so, but 
I am quite sure the situation is not 
quite so bad yet that Gujaratis should 
in any way feel insecure in Bombay, 
because, after all, there are Punjabis, 
Bengalis and others spread all over 
•the country engaged in their own in
dustry  or commercial activity. That 
has been the fashion for a long time 
past in India that we have been free
ly running our trade or business any
where irrespective of the territories of 
a State. On that basis, I am quite 
sure that the commercial or industrial 
activities of the Gujaratis in Bombay 
would not in the least be adversely

affected. I hope the Bill will be pass
ed with the agreement of the Members 
of this House also, as the people will 
read the speeches made in this House. 
I hope we will give them our best 
wishes and pass the Bill as far as 
possible unanimously. I support this 
Bill.

Shri Siva Raj (Chingleput—Reserv
ed—Sch. Castes): I rise to support 
this motion to refer the Bill to a Joint 
Committee, I wish to assure you that 
I do not want to take part in the 
wordy w arfare on what I call very 
minor issues between the virile Maha
rashtrians and the fragile Gujaratis.

I know that with the good offices 
of the Home Minister, all these issues 
can be settled, or straightened out, in 
the Joint Committee itself where re 
presentations can be made on behalf 
of every point of view.

So far as our party is concerned, 
we have taken the view that the best 
approach to this problem is the feel
ing expressed by the good old say
ing that all is well that ends well. 
Secondly, we are also actuated in
discussions like this by a desire to 
follow what we call the middle path 
which the hon. Home Minister seems 
to have employed very successfully 
in the solution of this question.

My congratulations, in the first 
place, go to the people of Bombay, 
of the two units, M aharashtra and
Gujarat, for their heroic fight and
sacrifice which they have gsne
through in order to obtain their ob
jective. In the second place, my con
gratulations go to the ruling party 
which is dominated by what they call 
the High Command, in that wisdom 
has dawned on them, though late, in 
that they have got the courage of 
conviction to revise their opinions and 
grant what is really the desire of the 
people in any part of the countr>. 
That seems to be a happy augury for 
the running of democrac in our 
country.
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My third, and not the least, is m> 
congratulations to the Home Minister 
This Bill expresses the moderation 
and the ability with which he has 
brought about this settlement. in 
fact, this Bill records a settlement 
that has been arrived at with his 
intervention between the two sections 
of the population of Bombay.

14 hrs.
We, may have differences witn the 

Home Minister, in fact I too have on 
one or two vital issues, but that does 
not stand In the way of paying my 
tribute both on my own behalf and 
on behalf of the Republican Party for 
the ability and the tact, the care and 
the caution and wnat is more, me 
sincerity of purpose which he has 
brought to bear upon the settlement 
of this issue which was causing a lot 
of unhappiness to the people of bilin
gual Bombay.

Such issues as have been raised by 
our friends, the M aharashtrians as also 
the Gujaratis, can best be left to be 
decided by the Joint Committee, and 
I hope there also wisdom will dawn 
•nd people will grapple with Iht 
realities of the situation and come to 
a settlem ent

I was listening very intently to tne 
speech of my old and esteemed friend 
Dr. Aney and his advocacy of the 
cause of Vidarbha. There is no doubt 
whatsoever that Dr. Aney is one of 
the ablest and most patriotic citizens 
of India, and that he, in his own wav, 
has contributed his mite to the ad
vancement and progress of our coun
try. He has himself said that he 
has lived in an age which is gone by, 
and with all the sympathy that I 
have for him, for the cause that he 
has so vehemently put forward and 
for the appeal which he so fervently 
made to this House, I think the time 
has come when we have got to take 
things as they come and abide by 
what I call the decision of events or 
the logic of even's. In a fast-changing 
world like cures, ideas change quickly, 
people also change very quickly, and, 
as has boon said by somebody, the or
thodoxy of yesterday becomes the 
heteredoxy of today. With these

remarks I still want to ex
press my symparthy for the demand 
made by my hon. friend Dr. Aney.

With reference to the remarks made 
by my hon. friend Shri Tyagi, it is no 
doubt true that this question of lin- 
guism has taken a very ugly turn m 
our country, but once we sow the 
wind of linguism, it is very difficult 
not to reap the whirlwind of distinte- 
gration. Who is responsible for this 
sort of thing we do not know, but 
even if it is true that linguism is a 
feature of our political tendencies in 
India today, I join Shri Tyagi in ap
pealing to all concerned, not merely 
the hon. Members of this House but 
also people outside who take part in 
the public life of the country, not to 
make linguism the main feature of 
their politics or the main feature of 
their political contribution.

There is one other m atter which I 
should like to refer to in this con
nection. I have read some speeches 
made in the Bombay Legislative 
Assembly with regard to certain areas 
like Umbergaon and Dangs. I have 
also heard the speeches of my hon. 
friends from Gujarat, like Shri Yajnik 
and others. There is only one test 
that I would suggest to the hon. Home 
Minister and to the Members of the 
Joint Committee, that if it comes to 
a question of a review of the alloca
tion of these areas between these two 
units, so far as the backward area.*, 
if such there are, in those parts are 
concerned, they must be handed over 
to an administration which can have - 
of course, all administration is im
personal—on its body, like the S'at<* 
Governments, persons who will have 
the interests of the poor people and 
the down-trodden people and back
ward people at heart.

In taking that point of view, I 
may be wrong, but I feel, knowing a<
I do to a little extenr the people of 
these two units, that the welfare of 
the backward areas are safer in the 
hands of the M aharashtrians than in 
the hands of the business-minded 
Gujarati friends.

With these words, I support !( p 
motion for reference of this Bill lo » 
Joint Committee.
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Shri Tyagi: The last rem ark was 
the bitterest.

Shri Valvl (West Khandesh—Re
served—Sch. Tribes): I am grateful to 
you for giving me an opportunity to 
speak on the Bill for the bifurcation 
of the Bombay State. However, I 
shall confine my views to the Adivasi 
ureas.

1 have gone through the Bill care
fully, arid I find it most detrimental 
to the Adivasi areas. 1 am sorry to 
>ay that no principles have been adopt
ed for the inclusion of the Adivasi 
areas in the proposed new States, nor 
do I find in the Bill mention of re
habilitation of the persons who are 
likely to be displaced by the Ukai pro
ject. Three-fourths of the area of 
about 156 villages are populated by 
the Adivasis to the extent of 85 to 95 
per cent. On account of this Bill, one- 
third of the area will be in Gujarat 
and one-third of the area will be in 
M aharashtra, and the remaining one- 
third will be submerged in the Ukai 
dam.

Again, the area in the hills will be 
separated by the proposed Narmada 
project, The two-mile strip on each 
side of the river Tapti is going to 
create more complicated problems. 
The administrative, communicative, 
social and economic life of the taluks 
of Nandurbar. Nawapur, Akkalkuwa 
and Taloda will be shattered by these 
two-mile strips. Therefore, the case 
of the Adivasi people deserves special 
care and consideration.

I would like to bring to the notice 
of the House the fact that the Adivasi 
people art* the weakest link in the 
national chain. Their problem should 
be approached in a missionary spirit. 
The problem should not be considered 
from a narrow point of view. Nothing 
should be taken for granted, and 
nothing should be imposed on them, 
and nothing should be done without 
consulting the people. If they are to 
be assimilated, that should be with 
their o w n 'consent and of their own 
will.

I am of the opinion that the Adivasi 
area should not be divided because of 
political reasons. If divided, there will 
be a political death of the Adivasi peo
ple.

In conclusion, I would like to make 
one suggestion, and that is that the 
disputed areas of the Adivasis should 
be governed by the Central Govern
ment, and a plebiscite should be taken 
at a later stage.

Shri M ahagaonkar: While speaking 
on this Bill , my first* duty is to salute 
those who have sacrificed for Gujarat 
and M aharashtra. That is also a proud 
thing for me as one of the Members 
of the Samyukta M aharastra Samiti 
that fought for this cause.

In this House, on a prior occasion,
I had requested the House to re 
consider this issue of the bifurcation 
of Bombay, and I am very happy that 
this issue has been taken up, and it 
has now come to its final stage. But, 
as regards the Bill that is before us,
I would like to say that I firmly stand 
to oppose certain provisions ii) this 
Bill. As regards the name ‘Maha
rashtra’ for the new State, I am very 
happy that the amendment' suggested 
by the Bombay Assembly has been 
accepted, and the hon. Home Minister 
has suggested to the House and to the 
Joint Committee to consider it. But 
there are two things which I firmly 
oppose, namely the inclusion of cer
tain Marathi areas in the new State of 
Gujarat and the tribute of Rs. 50 crores 
that has to be paid by M aharashtra.
I oppose these two provisions in this 
Bill. While doing so, I would say this 
that no principle in this respect has 
been followed, and it is a clear in
justice, I would like to say, as many 
hon. Members have already pointed 
out. Some hon. Members have criti
cised us; many have said that we are 
parting like brothers. But as one hon. 
Member said, there is some kind of 
bargaining attitude that we find while 
we part as brothers.

In this Bill, in a proviso in the 
Tenth Schedule you will find that even
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typewriters, duplicators, clocks and 
veliicles are to be divided between the 
States of Bombay and G ujarat accord
ing to the population ratio. If this 
i.s the attitude, you can see whether it 
is a parting like brothers or it is 
something 'like a bargaining that is 
£oing on between the two brothers.

Other things are also there. No 
principle has been followed while in
cluding the Marathi areas in Guparat. 
Much is talked about elections and 
about the voting. Let me tell you that 
those sarpanchcs who have voted for 
inclusion of Umberguon and other 
pla tes  in Gujarat were nominated. 
They were not elected. This is not u 
question of a border dispute only 
between M aharashtra and Gujarat. 
There arc; so many border disputes 
throughout the country.

1 know many people have talked 
about safeguards to the minority com
munity in Bombay. But so far as we, 
the Marathi people, are concerned, we 
are struggling hard in certain areas in 
certain States of this country. Are 
\v( not Indians? There is a big 
minority in certain States where we 
are humiliated and treated with the 
shoes of police rule. Is it not w orth
while to consider this problem when 
we are told: ‘You put up those pro
blems in a most provincial manner’? 
Those who have got their linguistit- 
States arc quite happy. But when we 
demand the same, they say that this 
sort of demand will lead to the 
accentuation of provincialism every
where. This is just like a well-fed 
man telling a hungry man: ‘You may 
drink a glass of milk; I am sorry if 
you are so hungry’. He cannot afford 
to drink milk. They have got their 
linguistic States all right.

Shri P. S. Daulta: The Punjabis
have not got it so far.

Shri Mahagaonkar: There may be a 
few exceptions. But others have got 
their linguistic States. When we put 
our demand for the same, why are we 
.singled out for this accusation?

We were told that the bilingual ex
periment was going on and it would 
give a lead to the nation. Why was 
this not tried in other States? Why 
was the idea of a Bengal-Bihar State 
discarded? Only M aharashtra and 
Gujarat were put together. My hon. 
friend, Shri Tyagi, said that there 
should be no more demands. I cannot 
understand this when we talk of a 
socialist pattern of society in the 
country. If there is a demand from 
the people, should it not be satisfied 
according to the wishes of the people? 
I do not know how Government are 
going to keep quiet on such issues.

There should be some principle that 
shou'ld be adopted for the demacration 
of boundaries. The Bombay Assembly 
itself passed a resolution recently, with 
reference to the question of thj.* border 
dispute Bombay has with Mysore, to 
the effect that in the demarcation of 
the boundary between the State of 
Bombay and the State of Mysore, the 
guiding principle must be that of 
linguistic homogeneity. I should like 
to ask why the Pataskar formula was 
not followed with respect to Dangs 
and Umbergaon. The whole thing 
was done in a hurried way. They say 
that it is a m atter of give and take. 
On the part of Maharashtra, it is all 
‘give’ and there is no ‘take’. On the 
southern border, we have given—it 
has gone rather—against our wishes. 
On the northern border, now Dangs 
and the other portion are going away.

Mr. Deputv-Speaker: Still we have 
to sit together in the Joint Committee 
and discuss.

Shri Mahagaonkar: Yes. But I am 
stating that these are the things that 
are happening today. I do not know 
whether the hon. the Home Minister 
has taken cognisance of the way we 
are treated in certain areas. He may 
differ with the movement that is 
started by the Marathi people in cer
tain places, but certainly under demo
cracy, he cannot say from the way 
the police is going on there and
the people are struggling, that it is all
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imagination. Even the other day some
body said that this episode was similar 
to the episode in South Africa.

Many people talk about Vidarbha. 
With due apologies and respect to the 
hon. Member, Dr. M. S. Aney, I must 
say that when he spoke about Vidar
bha, he said a lot of things against 
other people. He said that those 
Members who are sitting behind him 
are not representative of the people 
of Vidarbha and his is the only voice 
of Vidarbha. Let me remind my hon. 
friend, Dr. M. S. Aney, what memo
randum he submitted to the SRC. 
There he has particularly criticised 
the people of my constituency in 
M aharashtra, that is, Kolhapur and 
Satara. He has made a rem ark that 
communalism is on the increase. Who 
looks at it from this communal point 
of view? I put it to my hon. friend 
that he is looking at it from that point 
of view. Why is he afraid of 
Samyukta M aharashtra that the 
Marathi people asked for? He says 
that majority community rule will 
come. According to him, the Maha
rashtra of intellectuals like Tilak and 
others was a different Maharashtra. 
Why is he afraid, if the majority 
leadership comes forward to rule their 
own State? He looks at it from a 
different point of view and then comes 
forward and says that that provincial
ism and casteism are on the increase.

The way Dr. M. S. Aney himself 
played politics is known to us. What 
did he do in 1934? He fought against 
Shri Abhyankar and supported the 
Hindu Mahasabha candidate, Dr. 
Moonjee. Then aain he broke with 
the Congress Party. . . .

Mr. Deputy-Speaker: He need not
go into all that here.

Dr. M. S. Aney: He is referring to 
old incidents about which he has no 
full knowledge. Dr. Moonjee was 
contesting on behalf of the responsive 
Cooperative Party and not of Hindu 
Mahasabha.

Shri Mahagaonkar: His ideology is 
based on the same thing.

Mr. Deputy-Speaker: Order, order. 
When I rise, the hon. Member must 
resume his seat. Dr. Aney’s conduct 
—his speeches and other things—so 
far as other issues are concerned is 
not relevant here. So far as this 
issue is concerned, if he has expressed 
any opinion, that may be referred to— 
not other things.

Shri Mahagaonkar: No, Sir. He said 
that provincialism and casteism arc 
on the increase.

Mr. Deputy-Speaker: He has dealt 
with it.

Shri Mahagaonkar: I want to point 
out that when people look at others 
from their own angle, they find that 
those people are also like that. That 
is the only point which I want to bring 
to the notice of the House.

With some mixed feelings, I wel
come the move on the part of Gov
ernment. To some extent, if not to 
the full, the goal of the members of 
the Samyukta M aharashtra Samiti who 
have been struggling for the welfare 
of the M arathi people has been achiev
ed. The entire area of M arathi-speak
ing people has come under the rule 
of one Government, though I am sorry 
there are certain places still rem ain
ing outside. I do not know in what 
light and when the House will con
sider that. But while parting with our 
G ujarati friends, let me tell them that 
we do not want an inch of a Gujarati 
village in Maharashtra. If there is any 
village in M aharashtra which has a 
Gujarati-speaking majority of people, 
I would request the hon. Home Minis
ter and the Joint Committee to con
sider the m atter thoroughly and give? 
it to the new Gujarat State. Similarly, 
if there are Marathi-speaking areas 
not only in Gujarat but in other States, 
they should be transferred to Maha
rashtra.

While we are creating the Maha-
rashtra State, let me say that it has a
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heritage of the great Shivaji. I would 
like to point out on this occasion that 
in certain places even the m uch-rever
ed and much-respected Shivaji was 
insulted.

, Shri Basappa: On a point of order. 
The hon. Member is trying to bring 
in the question of the law and order 
situation again. It was prevented from 
being referred to in this House. Ho 
is also raising the issue of the border 
between Mysore and Bombay, and he 
is indirectly accusing the Mysore Gov-
ernment.

Shri Mahagaonkar: I have not refer
red to Mysore. I just mentioned what 
happened.

Mr. Deputy-Speaker: He has not
said that. It has already been ruled 
by the Speaker that other disputes 
should not be referred to here. I did 
not hear the hon. Member refer to 
it. Perhaps the hon. Member on the 
other side only anticipated that he was 
going to refer to it.

• So far as the other incident—about 
Shivaji—is concerned, I have already 
said that it may not be mentioned 
again and again here.

Shri Mahagaonkar: I am only say-
ing that we are happy that we have 
that history and that heritage.

Shri Achar: We have the greatest 
respect for Shivaji. (Interruptions).

Mr. Deputy-Speaker: Order, order. 
That heritage is there; nobody doubts
that.

Shri Mahagaonkar: Why should
there be doubts when we say that 
safeguards for the minority commu
nity in Bombay should be given? We 
say proudly that we are successors of 
that groat man. (Interruptions).

Mr. Deputy-Speaker: Let there not 
bo so much impatience about it.

Shri Mahagaonkar: So, with these 
word*; 1 resume my seat.

Mr. Deputy-Speaker: Shri Naldurg- 
kar.

Shri Basappa rose—

Mr Deputy-Speaker: I havo no ob
jection to giving time to Shri Basap
pa. But 1 must be sure he would not 
refer to other matters. He has been 
feeling restless about other questions 
and surely he would refer to them. 
I cannot allow that ( In te rru p tio n s).

An Hon. Member: Shri Naldurgkar
is not here.

Mr. Deputy-Speaker: Swami Rama- 
nanda Tirtha.

Swami Ramananda Tirtha (Aurang
abad): Sir, within the five minutes at 
my disposal I will only refer to a few 
matters. I heartily support this Bill as 
it satisfies the wishes of vast sections 
of the people of what is now a bilin
gual State of Bombay. On this occassin, 
it is our duty to thank all those who 
havo worked in a constructive way to 
bring about the emergence of the two 
new umlingual States of M aharashtra 
and Gujara.

I also ako this opartumty to pay a 
tributo to tho Chief Minister and tho 
Deputy Leader of the present Bombay 
State for the statesmanship they 
have shown and for the manner in 
which they have agreed to usher in 
the two new States. The Chief Minis
ter, who, in his own convictions a l
ways supported or held the idea of a 
unilingual State, agreed to work 
sincerely tho decision which this aug
ust Parliament took in its own wis
dom and also advised the Government 
of India to revise the decision when 
he felt that it could no more bring 
about the emotional integration of the 
constituent units of that State

It is our duty also to thank and 
pay a tribute to the Finance Minister 
of Bombay who has placed the fin
ances of that State on a sound basLs 
We all wish well of the Gujarat and 
Maharashtra States that in future

36 (Aii) L.S.—5.
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[Swami Ramananda Tirtha]

they may grow and help the prospe
rity and growth of India.

Sir, this Bill has to be looked at as 
a whole. If you look at it in parts, 
there is bound to be some dissatis
faction, something which we may 
complain against because that part 
may not be liked by some, this sec
tion or that section. Looked at as a 
whole, it will appear to Tae one of the 
best solutions that anybody could 
have brought about in a constructive 
way.

The Home Minister who has solved 
many knotty problems has gain come 
to the rescue of the people of M aha
rashtra  and G ujarat and given us a 
solution. That has to be accepted in 
all good faith and with a desire that 
we part as friends and would conti
nue to live as good neighbours.

On this occasion, I would like to 
mention only one point. It has been 
somewhat complained by some hon. 
friends that Gujarat is being paid 
something which is not its due. I am 
not thinking in terms of what is due 
and what is not due. But, in the 
hrart. of my hearts, I do feel that 
Gujaratis, the people of Gujarat, have 
had their own contribution to make 
Bombay city what it is today. Moral
ly. we are bound to be of some use, 
in future, to them when they are 
really in need. Therefore, let us not 
talk in terms of Khandani and tribute 
and this and that. Let us forget that. 
Let G ujarat grow, if at all it U so, 
even at some sacrifice on the part of 
the Maharashtrians. Let it grow and 
grow in a way that would set a good 
example before the nation. After all, 
Gujarat and Maharashtra have pro
duced great leaders and they have 
made what India is today. Gujarat 
has given us the greatest and the 
noblest son who has raised humanity’s 
hopes and aspirations.

Sir, on this occasion, I would only 
plead for greater sanity and sobriety. 
Let us forget now all the bitterness.

of what happened in Bombay, what 
happened in Ahmedabad. what hap
pened two years before and what was 
happening and all that. Let us forget 
all the past bitterness and, in all good 
faith, part as friends. Let Shri Yaj- 
nik, Shri Goray and all of us work 
for the new States of M aharashtra 
and Gujarat as constituent units of 
this great Republic of India and make 
this a truly socialist country in out 
own way by working for the most 
downtrodden and the fallen people of 
society.

VT3T f, W *R TT
ip T T T T  % -fa fTT ^  <Tt*TT %

T. fair fft TRT TTT 1 
n 'p j  % u *  $

*TTT*n ^ 5  fvj+l^cl
£ I *T frrf^TSn ?HT5TT 7$ ^

H r rm r  s m  £ i
w w k  srprfir

% *rT 1FTT «JT W v  tTfr
«TT, T̂T3T 77^  XT

snrftr w w n *  f,
%■ ^  f̂ cTT s?Tf5T CT ^ ’ $ \

v f f f r  h h

f w  ’crnr?
3TcT 7T JTRT jjTtft & I A

» t p t  f ^ n r r  r ft  t o

f f  %, frr stmt «m  fc,
*T fft̂ TT I A TX VWT TT ^T(R!T $
fa  frn r ^  m  ff tf
v h w w  *rT fcsr

W*T VW -J»i "it«i 1
jTlf*T' ^pi % s i w  PiU, f^rrit^TT 
Ar t  ^  f^rxnrw
f^T if ffr wmft ift crrt^r flV  \
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t f p t  TT'T jtt*t *t t  »rr*^rr TT*ft *nr,
^  £t % fa^TR T T  ^rf^TT | A
HHni j? fT  <TT  ̂ % T R  %
*t r r t t  mi*rfi % f^W i % farr, T tf

5TTS TT t^fmIaK ^<TRT c^f̂  
^Ff^TT it f r T T f ?  T tf  *iM^r
^o^ n l̂ y  t f  t^^^^ MmmI maea^  ̂a^^ bmI t 
*T f̂t T̂PnTT ^ fT  3R 
+'l Vi*T T^T jTRTT & rft ^■RT f 0 
$*T*T RWFTR, ?r*TTTV fT^t T^TT f \
^TFm, ^ittt 'ft î %z *trt vrcft ^ sftr 
3r?tt t t  fr^nrr, ^ *i n i n
*F=rt H *4*-̂  |%TT % 'ft?? 3TRT $ 

JTpft t^T MH+-M! 3^T% *THT% T$?ft
% i ŵ rf̂ rrr ^  tt?tt $ f r  %
^ r r  f | ^ n  s t f t s f r T ^ t q r v J ^ ^
<*T<1 -dtj T]ft ?ft f?i?, SR <di TT ipfci'fli * 
Um fit’ll f r  far* cTTS T^t TT T*T 
sirfsR 5T^k fflT ^  "OTTt %
*rm t t  f^ m r $itt ^  St s t

r̂ Iû  -okm »̂w aî ^̂ .̂  *I î omM
s r̂f r̂* *ftr ijsrTTrr t t  f̂ i h i°i

fTPT jTT T?T £, l^T TT tft
i l l f ^ q *  T*T *T f^ T F  T T  %*TT I

4 IT* tft mMaT^ TTTT a^a^^
f  fa  *5T % f3R f ^ T  % *TRT*ft
3TM TT % *T ?R ?̂T5I‘t T
forfar f t  f t i  *rnr i z  T$t £

*TRT TT ift fT ZK cTTf tfr JTPT TGI
^ t f  n^rr <T7^Fr «rfT f r ^ r

a*ma, maT  ̂ uI £̂ m̂K̂  %mIK R,aKaK »||^ 
Hj?T̂  a^ imoû  ac a^ oâ  .* 4 f> ^^ <* l i  

mRf̂  aK m%fmI 5K Smf̂  IR  * aKFI 
wVt ‘MM TT ^ T  TT jRWT T  JfTRR- 

t t  m  qTfRrrvn t> ^  t t  
*tt^ ^ i f?r ^  jfpn tctt itt  
W  ffT *T% It f ^ f  T  5)TT fsrr^TfT ’trpft 
J  T5T %■ iIIuK t t  tT  q V  
«m ^ 3fr fT  7*r err? t t  «mr t t  i z m  

f^r^T T^rr ^T^TT 0 f r  7 T tf  rrxn

T R  T̂ T ^  fSRT ?5T *1̂ 'SR̂ TT TT
*J*FT if ^7 I f^R qf?
T ) {  |?T T̂Tjf TT JTC*T ^  f̂t ^ T  S H  TT 
VtrnTR fTRT 3Q ^TdT %  5Tt%^°T ^TTtTT 

*T ^5 T T  fr*TT TT T̂TTTT ^ T  
1+ *&  4  ^PT^trT T^% f w  ^  3TT?rr 

*TM  if TT%, ?T̂ Wf < T T  f w r  TT
^ T f l l  ^  ^  «f¥T T T #  JIT
tnrfWHTT tt  T T t  y T T O T ^ T T  5 T ^
frtjft w rf^r f r tr  m  fT ^ r  ^  i t ^  

f  5TT ^5T T t  *JT^TPT M j n n i  t  I 
^ T  T t ^TWR TT ^»tt 3T?5T ^
d4*11 I

^TT^TUT <ITT *T̂ T®T fT^ft

ITT ^  I 1T*TT T t f  VNTTP"

3TR t  ^  f'TWW T t T̂PT T77TT ^ ?TT A  
HT=1 Wr! I ^ fT  ^ T T t ^5T->Tf^T T7" 
TTi ?T t̂ ^TTrft %, 1ft T?

TTH TT 't I t?T
^ t  t  tjM »nfr mm t t  ^
T̂ ®*T $ f r  #  T *  ^T  T  SlfcT JRHTF 

i n ,  t  »T»f1 T5T ^ t  TftTT TT»TT T T f ^  f, 
^fT  f f t  T 5»^T  j  f l ^ T W
M  W  STCH T t  ? H R  T l i  «TT

^  rTT IT? ? ^ t  ^ R T  ^  i f f q  f T  
T T t  ^ T  T  ^TPT ^  T ^  ? ,  ^ T  f ? R  

1W TT f r ^ T T  5=T * P  I ?*T n
A  %ftr p i  W 7? T^TT JT t̂ f i p  f

4  mjft *nTTT T r m  ^  f r  *r 
T t t  ^fr T O , ^ T f  * ?  IP R T  TT T5T ffT, 
?R  #  *1 *fTT l * TT fsTTt^T
^?T  ?TT m  ^T, JTT *TTTTft W  j^t, T t t  
^T T  TTT*T JT^t 3 W I 1  f3PT»T 5Ttf?T Vt*
®nnvT ^nr ^T f r t r  f t t r  tt ii^  t ? ^
TT *ftTT f*T%, ^  <^RT ^TT^T TT ^ T T
f*pr f r  ctHtt ?r*n « f w i  t  jth t t *  
»mft veTnft <rc t^V !̂ , ^ t t  *rnfT ^ t  TT*ft 

I ? ^ » T T T T T T T ? f t^ tT T ^  
T r f ^  i ^  f t  < r f ff f<?f ir q i 3 n i
t o  ffT * r f t  f, »Tt J I &  * v *  ih  %, aft
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SfM  *TT *T ^ T V r a TT*T^T
^TTT $ , TT Jt STOT, f W T  "3ft

f*f> JT$*T %, W|T»< M il l!  &

tft*  jT̂ TcTT ^ r f t  cT ^F  ^  ^TRft % I 4 '  
*THW<1f |T for f lT ^ T T  * f t ^ T  ^  foTSTT 
^ * f l r * * f t * r > f t # i r f o r i T %  3 ^ t t  ; s r -  
jfl=M  ^ t  s t p t  ^ t o f t  ^ t ,  t t ^ t -
ifrfH  ^»T ^ T P T  ^  r ^ g l O  I ir f t  ift 
^ t f  ^ T T  *I«<iU ^  ^ T T  - q i f ^ ,  ^  
<H> VTRRTR Mid T ^ T T  ^ T  t i q m  

HT ^ T T  f o a f t  5TFT TT M F T
fT , i f  S T ^T ^H  ^ T T  ^PTtT ^ t
^TPT J 4  v f t  for T O  i f  't'irTT tfcMw
Q^ft ^ i ?nrc |  cfr ^ r v t
f^TT 3fT ?nKTT t  ' t r r w  *T $ Z  wrr, feHTT 

f o w  ^ T % , i f t ^ t  ^ T %  ir^fr *FT 
-A^n<1 k  T T ,  tlH W l «[5{T I ^  5TT 
fa>? 4 ^ | T T ^  ? f t r  ’T^RTcT %  f a w fa r  
T T  TgT W\ SRcTT ^ t ,  f l R H  for *Tf> 
fo*TT fo  f  SJ »T^ft ?(t *t£ «ft *ftr 3*T 
p̂PTcft ■*■ fM % fHM $«rffHW

’r t  srfa w v t  % ^5 < rnft s-i?ft<
^ T T  TOT, W li ZrU $ t f k  ^TT S T fte  

ft srf?f SFT^Tt w fa T
^ t t  j? i *r sr*r f a r ^ in r  7̂7 t t t t t  
f  *TT5TT ^T?TT jf for Hf?HTV£ 
JT^TPT i t  t^ F  ^ T  j f t ^ T  ^T  tT^TTT,Tr 

?ftnT fjRT^T ^ T  ^TfT<iTr 
^ n r f ^ i r H t  k t  1

^RT it  *T TT=f7 ^T^^TT

f̂ f> % ?FT > T P T m T  STTcTT %  f? T JT ^  % 
^TTrTT 3 ft r r$Tr5TnT ^  ^  *T?ft ^Tcft 
% I ^ T T  ^  5 ^  '*** ^
f»r% »??ft f^r * n  ^  w  ifr %
rTT 4^1  %  7 ! T n R  TT *t
^ 5  PlM<0 o I
fk ^ S ft  > TR T «FT ^ T  V 5 T R R  *F t  ^ TRT 

?TT l^ T  i t  V t t  f # I  T T R T T  
i f m r  ft I P T  4  VTST! frrrTT

^ r̂r 3fr I ,  ̂ f ^ -
him  % ?r^r ^nTTTP; srtcft <tt^ 
tt% * f t  **  w i  fir?m w i t  
» m F W  VT W ^TH  ?T ^ t ^TT ^  
^ t4  f^r^m ^ t  ^ rc tt v t  
^T , U ^fl ^  ^f^4> vns^t fTT? 
tfMTMH ?T T̂% I

Shri Baaappa: S ir ..........

Mr. Deputy-Speaker: He should
speak only on this.

Shri Basappa: I have been asked to 
ignore some of the rem arks made by 
the other side and I am going to 
obey your ruling. Member after 
Member as you all know, spoke about 
the Mysore border___(Interruptions)

Mh. Deputy-Speaker: He should be 
allowed to complete the sentence.

Shri Basappa: ___ and though
others expected that would also re 
fer to major border. I will not do 
that except that I have this much to 
say that I refute some of the state
ments made by them . . . .  (Interrup
tions.) Particularly one friend re
ferred to Shri Datar and said that he 
would be the first man afterwards to 
come and say that Belgaum belonged 
to M aharashtra. I strongly refute that. 
He would be the last man to do 
th a t.......... (Interruptions.)

Shri Goray: That is exactly what I 
said. He will be the last man to do so.

Shri Basappa: I do not want to say 
that the feelings of this House are 
aroused to a great extent. From the 
emotional and excited speeches we 
have heard, we have come towards 
the end of this debate when a little 
calmness prevails and I would wel
come this atmosphere and I do not 
want to vitiate it. There had been 
mixed feelings of joy and sorrow
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when I heard Dr. Aney. He was sorry 
and grieved. When I heard Shri 
Goray and Dange, there was joy and 
pride. I do not know why. But when 
I heard the hon. Home Minister, 
there were mixed feelings of joy and 
sorrow—joy because in a friendly a t
mosphere the two States are separat
ing and sorrow because we are reopen
ing a question which we have decid
ed very recently in this very House.

Everyone of us knows the hon. 
Home Minister. Shri Chavan also ex
pressed the view that it was a very 
complicated and intricate problem: 
w hether it is a border question or the 
splitting up of the bilingual State, it 
is a complicated one. It should be 
looked with sympathy and not w ith 
pride. Therefore, we all look forward 
to the hon. Home Minister who has 
piloted the Reorganisation Bill and 
who is piloting this Bill. We all wish 
him God-speed. May I humbly say 
this? I know myself that we are in
flicting a little cruelty on him and 
making him sit for longer hours. But 
may I ask him humbly: if these big 
questions are not solved by him, who 
else can do this in this country? In 
that spirit, I would certainly welcome 
his speech. What, after all, has he 
said? With regard to the controver
sial question of the border, he has 
been doing his very best and he has 
been finding a solution to these pro
blems. My friends are asking about 
principles involved in these things. 
What better principle can there be 
than the wishes of the people and the 
consent of the people, of a large majo
rity of the people there as ascertained 
by the leaders of both M aharashtra 
and Gujarat? As against this my hon. 
friends, Shri Dange and Shri Goray 
want to bring in the village unit. I 
am speaking only of the border of 
G ujarat and M aharashtra.

Mr. Deputy-Speaker: I would al
low him only that much.

Shri Basappa: In this principle—the 
village is the unit, that is. the Patas- 
kar. formula as it is called—the 
wishes of the people are ignored com

pletely. W hether it is the Dangs ques
tion or it is the Umbergaon question, 
the wishes of the people had been 
ascertained as depicted by some hon. 
Members and therefore, what they 
have done is to a very great extent 
right and the Joint Committee will 
go into the whole question. I may say 
here that I am not claiming Umber- 
gaon to Karnataka when I say that 
Chalukya kings of the Karnataka had 
suzerainty over Umebergaon.

Mr. Depaty-Speaker He is creating 
apprehensions now.

Shri Basappa: Nobody would do
that. It may be interesting to know 
that the first Address given by the 
Governor of Bombay was w ritten in 
Kannada language and if they wanted, 
they can go and see it. On that ac
count, I am not claiming Bombay to 
Karanataka.

Sir, the Pataskar Formula, as it is 
known, is no formula at all. It is a 
misnomer to call it Pataskar Formula. 
It is a formula based on argreement 
between Shri Kamaraja Nadar and 
Shri Sanjiva Reddi, and it should be 
rather called “Chief Ministers’ For
mula”, and not Pataskar Formula. We 
could not apply it even in the case of 
the Andhra-Madras Bill because all the 
relevant maps could not be produced 
here, and we were guided there more 
by the agreement of Shri Kamaraja 
Nadar and Shri Sanjiva Reddi than 
by the Pataskar Formula. Even when 
Shri Pataskar himself was asked to 
apply his formula to Mysore and 
Madras he could not apply it because 
Madras could not agree to it—I am 
referring to Hosur. It was also not 
applied here in the case of M aha
rashtra and Gujarat. From this. Sir, 
you can see the feelings of the people 
there.

I do not know whether I am right 
in referring to one of the statements 
made by Shri Chavan in the State 
Assembly. When questions were put 
to him pointing out that he was ap
plying one formula in one case and 
another formula in another case, he
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I Shri Basappa] 
seems to have given an impression 
that between G ujarat and Bombay 
the whole question of splitting up of 
a bilingual State has to be taken in
to consideration whereas in other 
eases only a border question is taken 
up.

An Hon. Member: Again Mysore
question.

Mr. Deputy-Speaker: The hon.
Member made an enquiry from me.
He was doubtful whether he was
right cr wrong. I may tell him that
he was wrong in referring to that.

Shri Basappa: It was a statement 
made in the Assembly—I leave it at 
that.

Now, 1 havi: great respect for Dr. 
Aney. He speaks of linguism, how it 
has entered into our vitals and spoil
ed us; but it is too late in the day 
either for Shri Tyagi or for Dr. Aney 
to come and say that the whole 
States reorganisation is wrong. We 
have to make the best of a bad bar
gain. After all, only linguistic prin 
ciples have not been considered in 
the creation of linguistic provinces, 
other principles have been taken into 
consideration. In the past States were 
classified as Part A, P a rt B and P art 
C States. The least we can do was to 
bring about u certain form of uni
formity among all the States, and the 
backward areas are being developed 
after wo passed the States Reorga
nisation Bill.

In the end, Sir. we have been ask
ed to forgive and forget. Unless we 
do that there is no salvation for us. 
My hon. friends on the other side, 
spoiling the whole atmosphere, w ant
ed to refer to firing and all th a t That 
is very bad. They were feeling as 
if they were the victors and the others 
were the vanquished. Our Indian 
philosophy is something great. Who 
is the victor and who is the vanquish
ed?

An hon. Member: Why don’t you
practise it?

Shri Basappa: After all. we have to 
consider what posterity is going to 
judge of us. Posterity is going to 
judge us not from the point of view 
of who is the victor and who is the 
vanquished, but from the point of 
view whether we have played the 
game well or not. Therefore, I would 
request hon. Members on the opposite 
side to play this game well, and as 
responsible Members of this Parlia
ment, which is the sovereign body in 
this vast country, see that develop
ment of this country takes places step 
by step and progress is made in all 
States.

Some Hon. Members rose—

Mr. Deputy-Speaker: Shri Khadi-
wala—if he does not refer to Madhya 
Pradesh.

T t |  f a T t  I
*fHni t  f a

it, if, farpft *rri
*  faflft

'RTTTT ITOj Tff I TO t  I
lit tt̂ t 5F&r ^rr «rr %
Tjft ipTTTrT ^TTT^ %
% if Tt,

^  P n p  TJT
f a  T t i t  m ^ i i if ^ tttt itp t
f a  4 vhfr tnp Mt-d m- ?
A  ^frprr ^ t ^ t t  f  f a  3ft ^ t t

if ?ft
^  fn n W f

^  «RT I ^  ’TR' A *TPfR
fa^TT % faPT %TRT flft *T?T 'TScTT
^  f a  TO *. 5TFPT
% if fro  if trRft ^i,

3 *  *77 fq^K  VT5TT ^ * 0  ^  I
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-J ib  W T H  $  for
‘' f t  f » F t  %  f T f  T̂fTT
T T  tnp  ^ d r ,  i»*>d i, iTfr f ^ r *  

VT^R f>T ipft ?PF ^  ITT *ff»T ^ 
w  fa r^  f ? t  t t  f r  f F T  $  f r f  i ^ v w r  
^rpft £ I

^ q |U J W  q ^ n r  : %Tf * t * f T
M  *TT 5TT T |  ^  I >aH«?*l 

■ d v r ?ft «tt, p f t v r  w ?  ^  >ft ^  f i m  
&  for |[?T^ *FT 3TTTT miI ^ H  I
w f a -̂  ^ T T  *TTiJf % fotf sftr ^
■tft ^  mnm! r̂nrt & 1 «rtr t  stt if 
*  i m  1

flWK Wo fa<» : TTT^RT
*T$taT, *TFFft*T <TR
■ ^ T^  ^  fft  h w ^ I  ?ft ^ f T ff t  ^ T R P T  ^ t  
3TF̂  I

Mr. Deputy-Speaker: Order, order. 
What is this interference? If one 
Member is being allowed, he wants to 
know whether he would be allowed or 
not.

* * t  V r f h T T H T  : *T W, fTrT *n ? R T
gf for J T f  ^ T F T  f T = f f  fTT £  I %for*f
3ft H<*H ITTST EPRT̂  *TT*R OT ?TTT 
f*TT £ ^  f f ^  fTT *TfT*T ^

^  T̂jTT T T  S T R  f?t ^ P T  fT ^ t I
%farr irw %ttth t  forr ?fw Tzrnrr 
•r f>?% 5̂  + p » ii î?><hi jf for i f t  5̂
^ R f f  J I ^ T  ®T ^ T T  ff?  ^TcT f o * f t  « f t r  

it  ^  S T R  I s r f t f a t  w  . ■ ■ .

^ r r w w  f a t  f f T  a n r t
^ 7  ?TV?fhT *T fo?*TT ^  f

<tft im fhlT<TT : :T ^ t, 1T F T  f a n T  3 T R  I 
^  1 ^ f r  "TIm Jm,
f r ^  3 ? r  f r r p - f r v r  i 
^TTT ^  ^ T  for ^ R f t  afrr fo H T fT T  
*r fo^rr 1 fovhr fv^rr »nrr % ^

' J W i  VTTTT jf I
f t

T ^ f T  ST^t ^  I T t  3T^T
^  5f“ ^  <rppr ^ f*F
f t  5T^5T %  f^T% %  f K  pr*TT^

^T^T T̂HT̂  ^  m f  $,
V T  »icfl'*ii ^  for m ^ T  tt̂ t %
< t 5T^5T ^ T  I V T T  ^  3 T f 
* R T  V T  f^TTT ^  ^ T  J J H  5T5 ^  

^  I W T  ?T ^cTTT + ^ *TI
t  for ^rfo ^ T  « t t  f o n r  forqr ^rr t s t  (t 
?ft ^  JT^ff Jr ^ f t  J m  
*7? %  ? t  f f t v n
Mrfrfii 1

Some hon. Members rose—

Mr. Deputy-Speaker: Ch. Hunbir
Singh—not about Punjab.

T v n f t r  (T T ^ c T T ) :
T̂TOT5T ^  |ft TO

+ ^ i r  I 4  J» T ^  >̂T ?TPT, T S fT f  
T T  m  R p f l M T  V T  5#t^ i f  5f|ft ^ T M T  I 

4  ^ r  f w r r  f i t  n o r  »rfjrfo  %  
»|5 ^  f?t fTTiT WTTrTT <tfo^T *^ !T  

^  s n tr !T^t t r  * r w r  for 
v * f t  ^it 5̂1 “*f t  v s r m r  t?r?» 'jft sT wt^t,
*T?, TT r̂ ^ jttV  T f N H  if: HT7f>
$ for foRT ^5T jf: %T̂ T ^ n TTTsnTT 
i j ^ d  ^  *?tT S R T c f^  T ^ rfo  *TT*fV 
*T f  f?T f ^ T  * F  T 7  f ?  T f  f t
f t  '1« ] {  * F T T  + * .H I  Jcn ft ?T?T 
*C?. ' H  »rf*rfo  ft! I JTT 
ir?nxTT̂  > rfo fT  ?j rfT7 T", '*TPfi 
st fr??T for *T^t r » r  ^
« l f n l  f t f f  * ( f  f i t  f»TT*T %■ y r f -
forr 1 fl- t t  ^rm  «r *rn? pmizS t^tjtt 
f  f o r r ^ t  v *  ^  it  fo » fr  *T, f v
;rhff'%  fWfrr^ it xrr^ n r  % f tf t
>fT^ i
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** ft  m f m r i  % i

w Vo T ^ T s f t r f a ^ :  JT 4 r H M I
*Tr$ rTT$  I n x  flT *ft  %  ^rTT % ^ ft T O  T | f t  
«ft ^  I *ft T O
T$T jj I Jft rft T O R T  % m *1 qsr-
’p n  ? r  «n ^  * m
T*T T*T *T^T % facl% q
% ^TTf^T «T I ^  Hf fT**?rft $t *TTtft
I  f a  m%* f r ^ r  ir $ t t

*t\* $ *T$T *TT w f r  TFT ^  ^ ^  
?ft ^7% ir^WcAe TT ^t 5- 

*T $t ATrTT $, V* ^  TT eft T tf  $ ^T
«rr 1

A TfFTT -qi^m £ fa *nfr *P[ft | 
fa %ft *3RR fa?T 3ft f t  cTT̂ i *t, *t
f a  $ * n f t  f i& m  q r€ f %  i t w r r  J f g*? 
gsrR  w m  1 A tft ^ t  t o  t ip tt  

*u 3ft fa  sft efrr qr
jt ^ t  t? > t  1 « P m  c T T 5 ^  t  f a  ^
ST3 *TT *T$r T t  VhRcT TT tHui HTcTT t
eft * arm ? ^  t t  fa *Tc*mr̂
ft  ^ T  <t3T % f ^ ^ r  ? f t  ^ T R T  t r r ^ W F  
*T̂ t ^ ^ftf*F ^T fT̂ 'T V ^T '4*1 
a r w  w f t t  t f t  T t  froft *$t t f t  * f t r

^Et tft tftr vt ^  *rrc
*jeTTfaT w m gt^TeTT £ 1 'form Tt 
31 S5!H % *Tc*TŴ  TT?TT *TT m*ft 

?fWt it 3ftrr tstt tt »u  $tr 
^  |  I *r* *n«ft t ^ T  t  fa
w i  H  3fT ^ T ?  V]i T O T  I  ^cR% STSf«T 

TT *TTO TOT 3*T ^t, rft t  ^  Tt 

f  • *P^ *^t f Ĵ
% 5 ^ i  ^  ^ t  ^ r m r  g i  «fr
«‘tT f3i»r ^it^T  % j5i«ft ^  jpt

ft foiiHYft ft ^  T O t  f ' t

W *T t  I

HT̂  *TT|W % *P?T fT'ST̂ T fT^TRT 
W  TT T t i  fi|?TT 5 ^ t

IHIT * T^f^  ^  STZT ^TT T t  |
^fa?T 1 W  3fr% ^ f r  3F*f 5T^ 
f^RWt qg% ^  ^ 1̂1 f<TTWci 

‘( i l l  TT 4>Ĥ ii ^ T  ^  rTTTtVT 
t t  fmrr or, ^v, TTtir t t  
TFTT 3TTrTT ft I

«Tt 30 To 'WH (^ 4 fM I) :
TTt¥ TT I

W to  T ^ N t r R f ^  : ^ r r  f r  t ^ t

tii^q T^% f  TTtV VT^ fTT ^ N r  
TFTr 5TRTT J  I <FR ^ T  T t  m i f
TW  «ftr ^ iTT^r ^nf T^TTT 
15ft 3»TTt ^ T T T  ^t, vrfr^T ^TTT9T ^T^T 
^TTW T t  f̂t W T  ^  ^ T  T t  ^ T  % 

f^f% w f anrt^r t t  ? tnrr #
T t  ^TJ?ft v ,^ rH P it< ;€  q f r m  ^»i i »i i

%7fhr y m r  % *ft  ̂ ?t r t  ?ft
^  tlH *hd [ ^ ^T tT'rT f̂t T t  A 

<N *T̂ t ^>TT f r  ^5fTTcT TT T̂T«TT 
^TT T t  I

W  T  «r?TRrr cirFft f̂t # i^t <ft 
T^t «ft ’RVt ^ T T t  rHTB VNTT 
fw M I ^l^dl ^ f r  ^iMiqK ^wt % HIM 

JR ^IT T t  ^Tcn A STT̂ T «T?  ̂TT Tt | r 
>fftT ^  T O  ^ t  ^ I 'R7R  %* ZT TT 
^ f  ^TTVtTT TTTT | eft A ^l^dl «TT f r  

% f^R- fTOt ift T tf  g?rr^ T^W, 
%fa^ rft ^rST JWQ cTT  ̂ ^
5̂! ' V ' t ?  t t  T3TRt ^  «rVr «Rmh«
^TR  TT rTT^ 5̂TTTT fTm I A ^WTW 
^TT m^rTT f. fa  ^  ^  ^  ^T  ^
5T^T ^fmi TT ST7ZT T^#  T  f?m 
%FTK farft 3\1! f t  t , fiJTCTTT
^ f  ^F TT ^ T  ^ T f^ , ?ft ^  TTS?
VIFTT f^ ft  % I

f^^t % STTTft 3»?mR % fff^TT- 
f^T  *TOt*T A & & W  % f ^  t̂*T f^- 
f T̂T̂ t TT 3^RT % 3JJT5T
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I f^ ft  T<ft *T* T t  1TFTT 
t t  ^5T i ^ r r  T t  
f l T ? t  £  I 3]? f ^ t  | f t  ^5T T t  l ^ d l  %  ^  

if ^ T S  p̂T *TTcft £
*TCTR TT ^  TcT^T ^t ^TTT ^ fT  fjp^t 
T t  % if r r r  ^ i jt r - *ft fnrTt
STCTTCTT it ^ f  <nf O *fto t^ro ifir iflflfo

% WSTCR *ftT fFT *T * *T5FT
$ f r  f^ ft  $ %ftx

S T  TT f a ^ T  $  f T  ^ T T t  3f»Tfa 
%  T R %  i f  T tfT  ^ T T  ^ T ^  $  I W  
3«TTt f j p f t  'T fT ? %  *T*TT ft»T
fafa*£t ^ m  v  frc tf  w m  ^  t M  
eft ^  ^5T ^ t  t^T^T f f t  *?TT  ̂ T ^ f t  I 
<At ^t?tt T t  ^ f t r  T t  inryr t^ t t  i

15 hrs.

Shri G. B. Pant: Sir, 1 have listen
ed to the speeches that have been 
made since I commended this Bill to 
the House for its consideration with 
undivided attention. I do not think it 
is necessary for me to deal w ith the 
points on which some sort of contro
versy had developed during this de
bate. I only wish that those points had 
been put forward with greater res
traint and sobriety. I had appealed to 
the House for approaching this ques
tion in the spirit in which a settle
ment had been reached between the 
leaders of M aharashtra and Gujarat.

This Bill, as I had also stated at the 
outset, was based on the settlement 
and the agreement between these 
leaders and as such it deserves the 
courtesy of a favourable reception 
from the Members of this House. 
Still, some of the hon. Members can
not agree with the agreed terms of 
this arrangement. The Bill was how
ever not only based on the agreed 
settlement but it had also been v ir
tually accepted by the entire legisla
ture of Bombay, by both the Houses.

There had been some amendments, 
but two of the amendments which

were of a major character have been 
left for the advice of the Joint Com
mittee and that is for the House to 
accept. The other amendments are 
of a minor character. They do not 
i t  all affect or touch any of those 
_ssues which had been the subject of 
controversy in this House. So, when 
the Bill, whether in the lower House 
or in the upper House of the Bombay 
legislature, was put to vote, my in
formation is that it was passed w ith
out any dissentient voice. I do not 
say that it should debar any Member 
of this House from the expression of 
his views about this Bill, but when 
we are told that we do not follow 
any principle, that we do not pay 
any heed to the tenets of democracy, 
I am somewhat amazed, because we 
have tried to keep our eyes and our 
ears and our windows open through
out. We have never refrained from 
doing what according to our humble 
lights appeared to us to be desirable 
in the interests of the millions of 
people living in the country. There 
is no question of prestige. This Gov
ernment does not stand on prestige, 
and it would never hesitate to own 
a mistake and lo revise an opinion if 
it found that the opinion was not 
or has not been proved to be as 
sound as expected. I had stated when 
this bilingual scheme was placed be
fore this House that I am happy that 
this solution has been found. The 
proceedings are there and they can 
testify to what I then said. But even 
then I said. I am not so much inte
rested in an ideal solution as in an 
agreed solution. I had even then em
phasised that I myself thought that 
however satisfactory in theory an 
arrangement may be, if it was not ac
ceptable to the parties concerned or 
if it did not satisfy them or did not 
prove acceptable to them, then I per* 
sonally would not be satisfied myself 
I would depend more on the goodwill 
of the people, on the development of 
the spirit of emotional integration 
and fellowship, on their treating each 
other as brothers and fellow citizens 
of a great country than on anyone 
getting a few more villages on this
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[Shri G. B. Pant] 
side or on that side. That is not what 
I am saying today. That is w hat I 
had said then.

I am in a way gratified that this 
Bill has been placed before this 
House. In fact, it is an embodiment, 
as I said yesterday, of the spirit of 
accommodation, goodwill and desire 
to help each other and to maintain 
the best standards of family-life. It 
is these principles which had been 
embodied in the Bill.

So far as the minor points of differ
ence are concerned, the question is 
whether there is any principle in
volved in them. Shri Dange, for ex
ample, agreed that the deficit of Guja
rat should be made good; but for how 
long, about that he said, there has 
been no arrangement. According to 
him that it had been agreed that tho 
deficit would be made good, but other 
details had not been settled. When 
they did not settle the details, the 
burden fell on 11 s of giving effect to 
the principle which had been accept
ed by them. He also said that part 
of the Umbergaon should go to Guja
rat. but some more villages had gone 
to Gujarat than he thinks was Guja
ra t’s due. I do not know if that is 
a question of principle. If there are 
more villages, it is open to the two 
to examine the position and to see 
w hether one village can be shifted 
from one side to the other.

Then about the Ukai project, he 
:iid. ‘lie project has not yet come in

to exi-tence, but that if it does come 
into existence, then the areas that 
are to be submerged should go to 
Gujarnt. Again, the principle stands 
accepted. The project had been ac
cepted. and we are told that already 
a start has been made. So, the condi
tion has been fulfilled to o large ex
tent, So, 1 do not see where on prin
ciple, we have deviated from the 
high pedestal from which be has been 
preaching to us.

There were one or two remarks 
which h» made and which seemed to

me to be ra ther unfortunate. He said 
that Parliam ent had been dictated by 
money bags, or something like that, 
in making this arrangem ent of a bil
ingual State. The Deputy-Speaker 
thought that that was not perhaps a 
very appropriate expression. Then 
he said, the policy-makers had been 
dictated. Who were the policy
makers in this case? The proposal for 
this was made, for a bilingual State 
of Bombay exclusive of Vidarbha, by 
the States Reorganisation Commission, 
by three independent impartial peo
ple, by a body of independent and 
eminent men, presided over by a 
Judge of the Supreme Court. I do not 
know if money dictated them in their 
decisions.

Then I also .said, and everybody in 
this House knows, as I reminded 
them yesterday, that a letter was sent 
to the Prim e Minister by 180 Mem
bers of this House, asking him to 
agree to the formation of a bilingual 
State. The motion was made here 
by independent Members, not belong
ing to the Congress Party, but belong
ing perhaps, some, to the parties 
which were in alliance with Samyuk
ta M aharashtra Sam it i or some 
others. That proposal was accepted 
virtually unanimously by the House.
I do not know how money dictated 
those who sent that letter to the 
Prime Minister or those who made 
the1 motion in this House or those 
four hundred and odd Members—I 
do not remember exact the number— 
who supported this motion. So, I 
think he was rather a bit harsh. I 
eannot use very strong language. So, 
harsh is the limit to which I can go.

Then, he reminded us that we m ust 
remember that we are not infallible. 
When did we claim that? That has 
been the claim of his and his party, 
that they are infallible and that they 
stand by principles, that they stand 
by democracy and that we others are 
the disruptive force in this country, 
who want to break up democracy and 
who want to do things will harm the , 
cause of the country.
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Not only that. He referred to the 
tragic incidents that happened in 
Bombay and Ahmedabad and said that 
he wanted people to forget them. The 
best way, according to him. to forget 
is to remind people about it. That 
is the method of burying the hatchet 
by applying it to the neck. Not only 
1hat. He went further in that con
nection and he made two other re 
marks. He said—I would not like to 
repeat it here and I do not like any
body to repeat it here or outside the 
House—that the Home Minister had 
killed a number of persons in Ahmeda
bad and Bombay. He knows, I think, 
that in the course of a few weeks 
there were ten occasions when the 
Kerala police had 10 have recourse to 
firing when 17 persons were killed, a 
number of persons werr* injured, there 
were about 200 lathi <%harj:^s nnri a 
very large number were h u r \  Would 
I say that the Home Minister and the 
Chief Minister there had killed and 
injured these people? Would it be 
fair for me to say so?

Shri S. A. Dange (Bombay City— 
Central): You can.

Shri G. B. Pawt: Well, I would not 
rven, if you give me that lesson.

Shri S. A. Dange: You have already 
said that The Congress President 
has also said it.

Shri G. B. Pant: Well, the Com
munist Government appointed a com
mittee presided over by Shri N. C. 
Chatterjee, and that committee practi
cally disapproved of the policy that 
the Communist Government had fol
lowed there. I think, so far as this 
question goes, this answer should 
satisfy.

Then, what was particularly, I 
think, somewhat............

Shri S. A. Dange: Do you justify 
the massacre in Bombay by pointing 
»o firing in Kerala?

Shri G. B. Pant: I will go into the 
details of what happened in Bombay. 
I  have got them with me.

Shri S. A. Dange: There was no 
enquiry.

Shri G. B. Pant: W elt I want peo
ple to forget those things and I do 
not want to remind them.

Shri S. A. Dange: Kerala had an
enquiry committee.

Shri G. B. Panl: Kerala had never 
an enquiry- Kerala said: we will not 
have an enquiry. Kerala even said 
that an enquiry is not, needed: that
when in a peoples' movement men are 
killed, there is no need for any en
quiry.

Shrimati Renu Chakravartty (Bas* 
irhat): They never said it

Shri G. B. Pant: They refused to
have an enquiry. They did not hold 
an enquiry, so far as the people killed 
in the course of that movement are 
concerned.

Shri Tangamani (Madurai): Why
do you not have an enquiry in Bom
bay?

Shri G. B. Pant: Once there was an 
idea that there should be no firings. 
There was once a claim like that by 
the Communist Party that once any 
policeman fires in a State then th<> 
Government and the party in power 
should resign. Well, they have had 
some lessons on that. Then they 
said there should be a judicial en
quiry always. But when it came to a 
firing in their own State, they said, 
“No judicial enquiry”.

Shrimati Renu Chakravartty: There 
was an enquiry.

Shri S. A. Dange: We never said 
“No judicial enquiry”.

Shri G. B. Pant: Well, if the mem
bers from Kerala State did not say 
i t  I can only regret that their mem
ories are so short. It is true in one or 
two cases in wtych. I think the work
men were fired upon, who belonged to 
the Communist Party, or who belong
ed to a union which was under the
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influence of the Communist Party, an 
enquiry was held, and the judge 
among many other things in that but 
he said that the firing was justified. 
Ev en the Government and their mem
bers, some of them, had stated in ad
vance that the firing was wrong and 
they even transferred some of the 
policemen there, because they thought 
it was a peoples’ movement and when 
people do anything then the police 
should not move its finger. But 
w hat happened la ter on? They said 
they will not have any enquiry.

But there is one thing more that I 
should say. While referring to Bom
bay and Ahmedabad. about the inci
dents that happened there shall not 
refer to those incidents, as I said—he 
referred to South Africa and said 
that in South Africa these things are 
mentioned. We had a resolution on 
that tho other day. There the men 
that were killed belonged to a differ
ent colour and race, but here those 
who were killed belonged to the same 
race and the same colour, and, there
fore, in his view, it was an internal 
problem to which he would extend 
his indulgence and not take it fu r
ther.

Shri S. A. Dange: Will you please 
allow me to offer a personal explan
ation? I myself never raised the 
question of South Africa. Somebody 
else referred to i t ........

Mr. Deputy-Speaker: Yes, Shri S. 
M. Bnnorjee interjected.

Shri S. A. Dange: And in fact I said 
the-io firings cannot be compared with 
those in South Africa and that Govern
ment of South Africa is not justified 
in referring to these incidents and 
comparing them with theirs. I do not 
know how the Home Minister got the 
impression............

Shri G. B. Pant: I think there are 
clover ways of saying things.

Shri Tangamani: You are trying to 
be too clever. (Interruptions).

Shri G. B. Pant: I want to deal with 
things plainly. There was a reference 
to South Africa and it was with re
ference to these things. So, I would 
not like to say much on this. In 
South Africa all this was done be
cause some people have refused to 
show their passes. Here, I do not 
know if I should a t all recall what 
happened in 1942, or thepneafter at 
Telengana and other places, when 
1,100 persons were killed in cold 
blood.

Shri mail Eenu Chakravartty: H ow
many people were killed?

Shri G. B. Pant: There are books 
published by the Government of 
India covering 1949 to 1951. In South 
Africa all this was done because 
passes were not shown and here our 
democratic spirit is developed to such 
an extent that we have the pleasure 
of having Shri Dange and his colle
agues here.

Shri Narayanankutty Menon: What 
a grace it is!

Shri G. B. Pant: We are gratetul to 
them for their taking part in the pro 
ceedings of this House. We want their 
assistance, as of everybody else, but 
let us be a little charitable and not 
think that we are incapable of doing 
right things. While we are anxious 
to have the co-operation of everyone 
here, we have been standing stead
fast. on certain principles, and it is 
because we have been adhering t<* 
certain principles that we have been 
able to sncceed so far, though the 
main brunt has throughout been borm* 
by our leader, the Prime M inister. 
But if there were no principles to 
guide him. even he would not have 
succeeded. But the party to which 
Shri Dange belongs has never erred 
on such things and stuck always to 
one principle. Well, it is for him to 
read the history of the last twenty 
years, of the Communist Party in this, 
country or any other countries, and 
then say whether we have stood by 
certain principles or they.
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Then he also stated that it is just 
possible that we are afraid that the 
next Government in M aharashtra may 
not belong to the Congress, but that 
it may belong to some other party 
1 have my sympathies with him be
cause there is hardly any chance of 
his getting control of the Government 
jn Maharashtra. Even those who had 
been together with him did not agree. 
I saw yesterday that, of Shri Dange, 
Shri Goray and Shri Indulal Yajnik. 
Shri Indulal Yajnik contradicted 
everything that came from Shri 
Dange. And they had been friends in 
this struggle against us! Then Shri 
Goray said, “We have had enough of 
thip experience and now we cannot 
fie* on together.” So those who have 
tried their company have reached the 
conclusions a lre a d y .. . .  (Interruption) 
and that the net can be cast further 
is, I think, a view hope.

Shri S. A. Dance: Take the Muslim 
League also.

Shri G. B. Pant: But I have rather 
taken too long over this. There was 
som e statement made by Shri Valvi— 
whether he is here or he has gone I do 
not know ............

An hon. Member: He has gone.

Another Hon. Member: He is here.

Shri G. B. Pant: He is here. Shri 
Valvi gave a representation to the 
nim-man committee in which it was 
suggested by him and several other 
people that ail these six talukas of 
Khandesh—not only the little land 
that was there—Shahada, Akrani, 
Akkalkuwa. Taloda, Nawapur and 
Nandurkar should be transferred to 
Gujarat, and that they should not 
remain in M aharashtra

Shri Valvi: You did not allow me 
10 lead evidence before the nine-man 
committee and that proposal was re 
jected.

Shri G. B. Pant: I do not know that 
oral evidence is of greater weight than 
w ritten one. I have got his represen

tation here. It bears his signature 
along with that of others. But I can 
tell him tha t I am interested in the 
Adivasis more than he himself is. I 
quite agree with him that their in
terests should be safeguarded. to 
whichever State they may be allotted 
Also, if any land of theirs is acquired 
for the Ukai project or for anything 
else, then that land may be acquired 
but they should be rehabilitated and 
all their needs and requirements 
should be fully attended to. That 
should be the first condition of ac
quisition of land from the Adivasis 
or from anybody else.

So far as other minor things go, 
they can be discussed later and they 
will all be going to the Joint Com
mittee. Even so far as the controver
sial issue go, I have not attempted to 
make any remarks about them for it 
will be for the Jo int Committee to 
consider them and the House will 
have another opportunity also of 
looking into them. But some refer
ence was made to the Finance Com
mission and also to the separation of 
Madras from Andhra. Madras and 
Andhra were both deficit States. 
Madras had deficit of more than Rs. 5 
crores, I think, when it separated and 
Andhra had a deficit of about Rs. 3 
crores. Of course, beggars cannot 
give charities to others. They had to 
be fed by the Centre and the Centre 
advanced loans to them, when they 
separated. So that analogy would not 
apply here. I only wanted to remove 
the misapprehension.

There was also a reference made to 
the Finance Commission. The Finance 
Commision will take into account the 
condition as it will be existing at that 
time and after taking that into 
account it will make such arrange 
ments as it considers necessary. We 
are not tying the hands of the Finance 
Commission. The arrangements that 
we have made have been reached 
with the consent of the parties and 
the principles—at least some—have 
been accepted by even the Samyukta 
M aharashtra Samiti and the Maha 
Gujarat Parishad. We have based
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these details on accepted and agreed 
principles. Howsoever unprincipled 
we might be thought of, 1 think they 
were principled enough to have 
evolved principles on which we can 
act. So we have been guided by 
their principles.

I do not think I should say more
about it. I only wish that these m at
ters may be examined in the Joint
Committee with due regard to what 
has happened and also with due re
gard to what the legislature of Bom
bay has itself decided.

Mr. Deputy-Speaker: The question
is:

“That the Bill to provide for the 
reorganisation of the State of
Bombay and for m atters connected 
therewith be referred to a Joint 
Committee of the Houses consist
ing of 45 members; 80 from 
this House, namely, Shri Shripad 
Amrit Dange, Shri B. N. Datar,
Shri Bhaurao Krishnarao Gaik- 
wad, Shri Manck'al Maganlal 
Gandhi, Shri Narayan Ganesh 
Goray, Shri Arun Chandra Guha,
Shri R. M. Hajarnavis, Shri H. C. 
Heda, Shri A jit Prasad Jain, Shri 
Gulabrao Keshavrao Jedhe, Dr.
Gopalrao Khcdkar, Shri Bhawanji
A. Khimji, Shri Balvantray 
Gopaljec Mehta, Shri Narendra- 
bhai Na’.hwani, Shri Ghanshyam- 
lal Oza, Shri Shamrao Vishnu 
Parulekar, Kumari Maniben Valla- 
bhbhai Patel, Shri Nanubhai 
Nichhabhai Patel, Shri Purushot- 
tamdas R. Patel. Shri Uttamrao 
L. Patil, Shri Shivram Rango Rane. 
Shri Ajit Singh Sarhadi, Shri M. 
Shankaraiya, Shri Vidya Charan 
Shukla, Shri Digvijaya Narain 
Singh, Shri M. S. Sugandhi, Shri 
N. R. M. Swamy, Swami Rama- 
nanda Tirtha, Shri Balkrishna 
Wasnik and Shri Indulal Kanaiya- 
lal Yajnik.

and 15 members from Rajya 
Sabha;

that in order to constitute a s itt
ing of the Joint Committee the
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quorum shall be one-third of the 
total number of members of the: 
Joint Committee;

that the Committee shall make 
a report to this House by the 14th 
April, 1960;

that in other respects the Rules 
of Procedure of this House re la t
ing to Parliam entary Committees 
will apply with such variations 
and modifications as the Speakov 
may make; and

that this House recommends to 
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint
ed by Rajya Sabha to the Joint 
Committee.”

The motion was adopted.

15 32 hrs.

COMMITTEE ON PRIVATE MEM
BERS’ BILLS AND RESOLUTIONS

S i x t y - f i r s t  R e p o r t

Sardar A. S. Saigal (Janjgir): Sir 
I beg to move:

That this House agrees with thi 
Sixty-first Report of the Com
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 30th March, 1960.

Mr. Deputy-Speaker: The question
is:

“That this House agrees with the 
Sixty-first Report of the Committee 
on Private Members’ Bills and Re
solutions presented to the House 
on the 30th March, I960.”

The motion was adopted.

Mr. Deputy-Speaker: Now Bills to 
be introduced. Shri Pocker Sahib. 
Absent, Shri B. Das Gupta.

____  1




